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THE TRIPURA LLAND REVENUE AND LAND REFORMS
ACT, 1960
No. 43 of 1960

[21sl September, 1960]
An Act to consolidute and amend the liaw refating to land revenue in the

'|State] of Tripura and to provide for the acquisition ol estates and for cerlain
other measures of land reform.

Be it enacted by Parliament in the Eleventh Year of the Republic of
India as follows :-

PART 1
Chapter I — Preliminary

l. (1) This Actmay be called the Tripura Land Revenue and Land Relonms
Act, 1960.

(2) ltexiends (o the whole of the*[State] of Tripura.

(3)  Itshaill come into [orce on such date as the Y| State Government] may,
by notificatonin  the Official Gazette, appoint: and diffcrent dates
may be appomled [or different arcas and {or different provisions of
this Acl.

[

In this Act, unlcss the context othe: wise requires,-
(2)' [Omitted]

(b) "agriculure' includes horticulture, the raising of aniual or periodical
erops or garden produce, dairy farming, poultry farming, stock
breeding, grazing andl pisciculire;

*[(bb) "bargadar” means a person who under the system generally known
as adhi, barga, bhag or any other term cultivates the land of any person
on condition of delivering a share of the produce of such land to that
person;]

{¢) "basic halding” means land used for agricultural purposes which is
equal to °[0.80 standard hectare] in arca;

1. Subsrivnted by the North-Fastern Arcus (Reorgunisarion) { Tripura) Adapration of Linvs Order, 1973,
wonfo 201 IV72.

. Subsstituted (hid,

. Substitited {hid

. Substitivted ibid.

. nserred by TLR & LR (Sccond Amicndnent) Act, 1974 wef. 28.2. 1974,

6. Substituiod ibid.

o e by
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(d)

(c)

)

()

(k)

"Collector" means the Collector of the district and includes any officer
appointed by the '[State Government] to exercise and perform all or
any of the powers and functions of a Collector under this Act:

"commencement of this Acl". inrelation to any provision, means
thedate specified in respect of that provision in a notification under
sub-section (3) ol section | ;

“compelent authority”, in relation o any provision, means any oflicer
appointed by the *{Suue Government] to be the competent authority
[or the purpose of that provision;

“family™ exceptl in Chapter X1 means. in relation to a person, the
wile or husband of such person, his children, grand-children, pacents
and brothers, and in the case of a Joint Hindu family, any member of
such tamily;

"family holding" means lind used for agriculwural purposes which is
cqual 107]2.50 standard hectares ) 1z area;

i  "Government " means the State Government.;

[ "holding" means a pircel of land separatcly assessed 1o
s )
landd revenue;

"improvement”, in relation to any land, means any work which
materially adds to the value of the land and which is suitabic to the
tand and consistent withthe character thereol and inchudcs

(1)  the construction of tanks, wells, water channels and other
works for the storage, supply and distribution of’ water for
agricultural purposcs or for the use of man and caltle
employed in agricullure;

{i1) the construction of works ftor the drainage of land or for
the protection of {and {rom floods or from erosion or from
other damage by water;

i.

Substiinred by the North-Easiern Areas (Reorgunisation) (Tripura) Adapration of Laws Ovder,
1974w f 20111072,
Subsitiuted ihid.

Substitited by TLR & LR (Scoand Amendment} Acl. 1974w f ZR2J07
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(i) the preparation of land for irrigation,

(iv) theconversion of one-crop into two-crop land;

(v) the reclaiming, clearing, enclosing, levelling or terracing
of land used for agricultural purposcs:

{vi) thc crection on land or in the immediate vicinity thereof
otherwise than on the village site, ol a building or house
for the occupation of the under-ratyat, his famuly and
servants or of a cattle shed, a storc-house or other
construction for agricultural purposes or of any building
required for the convement or profitable use or
occupation of the land: and

(vii) the renewal or reconstruction of any of the foregoing works
or such alterations therein or additions thereto as arc not
of the naturc of ordinary repairs;

(1) "minor” mcans a person who is deemed nol to have attained majority
under the Indian Majority Act, 1875;

'[{11) "non-agricultural tenant” mcans a person who holds land [or purposes
other than agriculture paying land revenue to the Government;,)

(m) "Official Gazetie" means the Tripura Gazette;

(n) “pay","payable™ and "payment”, used with reference to rent

include "deliver”, "deliverable” and "delivery";

(o) "Person Under disabihity” means —
(i) awidow;
(i) a minor;

(iii) awoman who is unmarried or who, if married, is divorced
or judicially separated from her husband or whose
husband is a person falling under item (iv) or (v);

i

Imaerted by TR & LR (Third Amesifment) Act. 1975, we f 124, /975




(iv) amember of the Armed Forces of the Union;

{v) apersonincapable of cultivating land by reason of some
physical or mental disability;

(p) "personal cultivation”, with its grammatical variations and cognate ex-
pressions, means cultivation by a person on his own account

(i) by his own labour, or
(i) by the labour of any member of his family, or

(i) by servants or by hired labour on wages, payable in cash orin
kind but not as a share of produce, under his personal
supervision or the personal supervision of any member of his
family;

Explanation I — Land shall not be deemed to be cultivated under the
personal supervision of a person or a member of his family uniess such
person or member resides in the village in which the land is situated, or in a
nearby village situated within a distance to be prescribed, during the major
part of the agricultural season;

Explanation II — In the case of a person under disability. Supervision by a
paid employee on behalf of such person shall be deemed to be personal
supervision;

‘{Explanation III — The term 'family' shall have the same meaning as in
Chapter X1II of the Act.]

{q) "prescribed’' mcans prcscribed by niles made under this Act;

() "public purpose” includes a purpose connected with allotment of land
to cultivators, under-raiyats ejecled as a result of resumption, land-
less agricultural workers or co-operative [arming societies;

(s) ‘"raiyat" means a person who owns land for purposes of agriculture
paying land revenue to the Govemment and includes the successors-
in-interest of such person;

1. Inserted By TLR & LR (Fifth Amendment) Act, 1979, wef 23.7.1979.
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(1)  "rent" means whatever is lawfully payable, in money orin kind, or
partly in money and part)y in kind, whether as a fixed quantity of
produce or as a share of the produce, on account of the use or
occupation of land or on account of any right in land but shall not
include land revenue;

'[(u) "standard hectare" means one hectare of Tunga' or 'nal' or three hectares
of 'tilla’ land;)

(v) "under-raiyat" means a person who cultivates or holds the land of a
raryat under an agreement, express or implied, on condition of paying
therefore rent in cash or in kind or delivering a share of the produce
and includes *[a bargadar].

(w) "village" means any tract of land which, before the commencement of
this Act, was recognised as or was declarcd to be a village under any
law for the time being in force or which may after such commencement
be recogniscd as a village at any scttlement or which the *[State
Government} may, by notification in the Official Gazette, declare to
bea village;

(x) “year" means the agricultural ycar commencing on such date as the
‘[State Government| may, in the case ot any specified area, by
notification in the Official Gazelte, appoint.

. Substiteted by TLR & LR (Second Amendmen) Act, 1974, w.e f. 28.2.1974.

. Srhstineted ibid.

- Subxtituted by the North-Eustern Arcuy [&eorganisation) {Tripura) Adapration of faws Ordern 1973,
wef. 2411972,

. Substitired (bid.
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PART 11

Chapter II - Revenue divisions, revenne officers and their appointment

3

5.

(1)

(2)

The'[State Government| may, by notification in the Olficial Gazelte,
divide the State of Tripurainto one or more districts, and may similarly
divide any district into sub-divisions, circles and tehsils, and may alter
the imits of, or abolish, any district, sub-division, circle or tehsil.

The districts, sub-divisions, circles and tehsils existing ot the commencenient
ol this Act shall continue respectively Lo be the districts, sub-divsions, circles
and tehsils under this Act unless otherwise provided under sub-section (1).

The Government or such other officer as may be authoriscd by the
Government in this behalf may appoint the tollowing classcs of revenue
officers, namely :-

(a)
(b)
(c)
(d)
(e)
&
(g)
(h)
(i)

ey

(2)
©)

Collector,

director of scttlement and land records,

sub-divisional officers,

survey and settlement officers,

assistant survey and scttlecment officers,

circle officers,

revenue inspectors,

tehsildars,

village accountants and such other village officers and servanis
as may bc specified by rules made under this Act.

Each district shall be placed under the charge of a Collector who shall
be in charge of the revenue administration of the district and exercise
the powers and discharge the duties of the Collector under this Act or
any other law far the time being in force and shall exercise so far as is
consistent therewith such other powers of superintendence and contro!
within the district and over Lhe officers subordinate to him as may
from time to time be prescribed.

Each sub-division shall be placed under the charge of a sub-divisional
officer.

Each circle or tehsil shall be placed under the charge of a circle
officer ora tehsildar, as the case may be.

1.

Substinured by the North-Eastern Arcas (Reorganisation) (Tripura) Adupration of Laws Qrder,
1973, wef. 2711972,



(4)

10.

The dutics and powers of the sub-divisional officers, the circle officers and
other revenue officers shall be such as may be imposed or conferred on
them by or under this Acl or any other law in force (or the Llime being or any
general or special order of the '[State Government] published in the Official
Gazelle.

The officers specilied in items (b), (d) and (e) of section 4 shall have power
to take cognizance of all matters connected with the survey of land and the
scttlement of the revenue-rates and the preparation and maintenance of
land records and other registers and shall exercise all such powers and
perform all such duties as may be prescribed by or under this Actor by any
generzl ar special order of the “[State Government| published in the Official Gazette.

All revenuc officers shall be subordinale (o the *[State Government] and all
revenue officers in the district or a sub-division shall be subordinate to the
Collcctor or the sub-divisional officer, as the case may be.

1t shall be lawful for the Stale Government to appoint one and the samc
person to any two or more of the offices provided for in this Chapter, to
make any appointment by virtue ol office and also to confer on any officer
of the Governmentall or any of the powers and duties of any of the revenuc
officers including the Collector.

All appointments made under this Chapler except appointments of revenue
inspectors, tehsildars and village accountants and other village officers and
servants shall be notified in the Official Gazette.

The State Government shall from time to time, by notification in the Official
Gazette. Specify the revenue officers who shall use a seal and also the size
and descriplion of the seal which each such officer shall use.

Substitnted by the North-Eastern Areas (Reorganisaiion) (Tripura) Adupiation of Laws Order.
1973 wef 21.1.1972.
Jubstituted ibid.

Subsifitvred ifid.
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Chapter Il — Land and land revenue
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land for special
purposes.

(D

(2

3

4)

(1

(2)

All lands, public roads, fanes and paths and bridges, ditches, dikes.
and fences on or beside the same, the beds of rivers, streams, naflas,
lakes and tanks, and all canals and water courses, and all standing
and flowing water, and all rights in or over the same or appertaining
thereto, which are not the propeity of any person, are and arc hereby

- declared to be the properly of the Government.

Unless it is oiherwise expressly provided in the terms of a grant made by the
Goverament, the right (o mines, quarries, nunerals and mineral products
including mincral oil, natural gas and petroleum shall vest in the Government,
and it shall have all the powers necessary for the proper cnjoyment of such
rights,

Whcre any property or any right in or over any property is claimed
by or on behalf ol the Government, or by any person as against the
Government and the clinm is disputex], such dispute shall be decided
by the Collector whose order shall, subject to the provisions of this
Act, be final.

Any person aggrieved by an order made under sub-section (3) or in
appeal or revision therefrom may institule a civil suit to contest the
order within a period of six months from the date of such order and
the decision of the civil court shall be binding on the parties.

The right to all trees, jungles or other natural products growing on
lond set spart for forestreserves and to all trees, brush wood, jungle
or other natural product, whercver growing,except in so fur as the
same may be the properly of any person, vests in the Governinent,
and such trees, brush wood, jungle or other natural product shali be
preserved or disposcd of in such manner as may be prescribed,
keeping in view the interests of the people in the arca with regard to
the user of the natural products.

All road side trees which have been planted and reared by or under
the orders or at the expense of the Government and all tress which
have been planted and reared at the expense of local autharities by
the sidc of any road belonging 1o the Government vest in the
Government.

Subject torules made in this behalf under this Act, the Collector may set
apart land belonging to the Government for pasturage for the village cattle,
for torest reserves or [or any other purpose.



14. (1) The Collecior may allot land belonging to the Government for Allotment
agricultural purposes or for construction of dwelling houses, in of land.
accordance with such rules as may be made in this behalf under this
Act; and such rules may provide for allotment of land to persons
cvicted under section 15.

(2) The'[State Government] shall have power

(a} toallot any such land for the purpose of an industry or for
any purpose of public utility on such conditions as may be
prescribed, or

(b)  toentrustthe management of any such land or any rights
therein to the gram panchayat of village established under
any law [or lhe titne being in force.

21(3) The rules under sub-sections (1) and (2) for allotment of land shall
provide for giving preference to the members of the co-operative
farming socicties formed by marginal farmers, landless agricultural
labourers, jumias and members ol the Scheduled Tribes and
Scheduled Castes in allotting land. ]

15. (1) Anyperson whooccupies or continues to occupy any land belonging Unauthorised
to Government without lawful authority shall be regarded as a occupatian of
trespasser and may be summarily evicted therefrom by competent tand.
authority and any building or other construction erected or anything
deposited on such land, if notremoved within such reasonable time
as such authority may from time (o time fix for thc purpose, shall be
liable to be forfeited to the Government and to be disposed of in such
manner as the competent authonty may direct:

Provided that the competent authority may, in lieu of ordering the
forfeiture of any such building or other construction, order the
demolition of the whole or any part thereof.

(2)  Suchtrespasser shall also be liable by way of penalty (o pay a sum
which may extend to six times the annual asscssment on such land as
may be specified by the competent authority and such sum shall be
recoverable in the same manner as an arrcar of land revenue.

I, Substirnted by the North-Eastern Areas (Reorgonisation) (Tripura]  Adapration of Laws Order,
973 vy 2010972,
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(3)

(1)

(2)

Upon payment of the penalty referred to in sub-section (2), the tres-
passcr shall have the right of tending , gathering and removing any
ungathered crops.

Alllands, to whatever purposc applied, arc liable to payment of land
revenue o the Government.

'[State Government] may exempt any land from the liability to such
payment by means of 4 special grant or contract or in accordance
with any law lor the time being in force or the rules made under this
Act.

All Alluvial lands, newly formed as lands or abandoned beds shall vest in
the State Govemment free from all cncumbrances subject to the provisions
of sub-scction (2) of section I8; and in alloting such land the State
Government may give preference Lo the persons affected by diluvion.

(1)

2)

If the holding of any person of a portion thereo! is lost by diluvion, the
right, title and interest of the holder on the land last by such diluvion
shall vest in the State Government frec from all encumbranches subject
to the provisions of sub-section (2) and the competent authority shall,
on application madc by the holderin (he prescribed manner or any
suo motu, remit or abaie the revenue of the holding by (he amount of
revenue asscssed for the land lost by diluvion.

The holder shall, on re-appearance of the land fost by diluvion, atany
time within a period of twelve years from the date of such diluvion
have the right to possession thereof subjcct to liability to pay such
revenue 1o be assessed under section 38 and (o olher privileges,
conditions and restriction as were applicable to the holding prior to
diluvion of the Jand provided he applies for such right to the competent
authority within one year of the rcappearance of the land lost by
diluvion.)

I, Sulestinated by the North-Eastern Areas (Reorgusizetion} (Tripuera) Adapiation of Laws Order 1973,
wee f 2011972,

2. Substirnred by TLR & LR (Second Amendmenr) Act, 1974, wef. 2821974,



20.

(M

(2

(1)

)

The assessmenl of land revenue on any land shall be made, or shall Assessment

be deemed 1o have been made, with respect to the use of the land — ©f land
revenudg.

(a) forpurpusesof agriculiure ;

(b) - for industrial or commercial purposes ;
(¢) assites [or dwelling houses ;

(d) forany other purpose.

Where land assessed for use for any one purpose 1s diveried o any
other purpose, the land revenue payable upon such land shall,
notwithstanding that term for which the asscssment may have been
fixcd has not expired, be liable to be altered and assessed at a diffevent
rute in accordance with the rules made under this Acl.

Il any person holding land for any purposc wishes todivertsuchland  piversion
or any part thereol to any other purpose exceptagriculture, he shall oI 1and.
apply far permission o the compelent authority who may, subject to

the provisions of (his section and to the rules made under this Act,

refuse permission or grant it on such conditions as it may think fit,

Permission to divert may be refused by the competent authornity only
on the ground that the diversion is likely to cause a public nuisancc or
thatit is not in the interest of the general public or that the holder is
unable or unwilling to comply with the conditions that may be imposed
under sub-secion (3).

Conditions may be imposcd on diversion tor the following objects
and no others, namely, in order to sccurc the public health, safety and
convenience, and in the case of land which is to be used as building
siles, in order to sccure in addition that dimensions, arrangement and
accessibility of the sites are adequate for the health and convenience
of occupiers or are suitable to the locality.

If any land has been diverted without permission by the holder or by
any other person wilh or without the consent of the holder, the
competent authority, on receiving mformanon thereof, may impose on
the person responsible for the diversion a penalty not exceeding '[ten
thousand rupees, and may proceed in accordance with the provisions
of sub-section (1) as if an application for permission to divert has
been made.

Substitwtedd by the Tripura Land Revenwe and Land Reforms (Eighth Amendment}
Act, XN, we . 34.3.2000.
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If any land has been diverted in contravention of an order passcd or of a
condition imposed under any of the foregoing sub-scctions, the competent
authorily may serve a notice on the person responsible for such contravention,
directing him, within a reasonable period (o be stated in the notice, (o use
the land for ils original purpose or 1o observe the condrtion; and such notice
may require such person to remove any structure, (o fill up any excavation,
or Lo take such ather steps as may be required in order that the lund may be
uscd for ils orginal purpese, or that the condition may be satisfied. The
compelent authority may also Imposc on such person a penatty not exceeding
'[ten thousand rupees for such cantravention, and a further penalty not
excecding*[four hundred nipees (or cach duy during which such contravention
continues.

If any person served with a notice under sub-section (5}, fails within the
periad stated in the notice to take the steps ordercd by the competent authority
under (hat sub-section, the competent authority may itsclf take such steps or
cause them ta be taken; and any cost incurred in so doing shall be recoverabic
from such person in the same manner as an arvear of land revenue.

Explanation — "Diversion” in this section means using land assessed (o
one purpose for any other purpose, but using land for the purpose of
agriculture where it is assessed with reference to any other purpose shall not
be deemed 1o be diversion.

The Stie Govermment may, in accordance with the rules made in this behalf
under this Act, granl aremission or suspension of land revenue in years in
which crops have failed in any area.

(1)  The following persons shalt be pnmarily liable for the paymentof land
revenue assessed on land, namely :-

(@)  the person to whom the land belongs;,

(b} the under-raiyat or any other person in possession of the
land, provided that such under-raiyat or other person shall be
entitled to credit from the owner of the land for the amount
paid by him.

{2) Where there are two or more persons liable to pay land revenue
under sub-section (1), all of them shall be jointly and severally habie
for its payment.

Every revenue officer receiving payment of land revenue shall, at the time
when such payment is received by him, give a written receipt for the same.

i

2.

Substitated by the Tripira Lanet Revenve and Land Reforms (Eighth Amendvieni) Aet, 2000,
weef 1 5.2000.
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Chapter IV — Survey and settlement of land revenue

24.

25,

26.

27.

28.

The operalions carricd out in accordance with the pravisions of this Chapter
in order to delermine or revisc the land revenue payable on lands inany
local area ure called a "revenue survey”, the results of the operations are
called a "settlement” and the period during which such results are to be in
force is called the "term of sctticment”

(1)  Assoon as may be after the commencement of this Act, the State
Government shall take steps to institute and shall cause (o be constantly
maintained, in accordance with the rules made under this Act, an
inquiry into the profits ol agriculture and into the value of land used
for agricultural and non-agricultural purposes.

(2) Forthe purpose of determining the profits of agriculture, the following
maltters shall be raken into account in estimating the cost of cultivation,
namely :-

(1)  the depreciation of stock and buildings;

(b}  the money equivalent of the labour and supervision by the
cultivator and his family;

{cy all other expenses usually incurred in the cultivation of the
land which is under inquiry; and

(d) interest on the cost of building and stock, on all
cxpenditre for seed and manure and on the cost of agri cultral

operations paid for in cash.

Whenever the State Government thinks it expedient so to do, he may, by
notification in the Official Gazette, direct the revenue survey of any local
area with a vicw to the seltlement of the lund revenuc and to the preparation
of a record of rights connected Lherewith or the revision of any existing
settlement or record of rights.

A survey officer deputed to conduct or take part in any revenue survey
may, by special order or by general notice 1o be published in the prescribed
manner, require the attendance of holders of lands to assist in the measurement
or classilication of the lands to which the revenue survey extends and, when
hired labour is employed for purposcs incidental to the revenue survey, may

assess and apportion the cost thercof on the lands surveyed, for collection
as land revenue due on such lands.

Subject to the nzles made in this behalf under this Act, the survey officer

may —

(a)  divide the lands to which the revenue survey extends into villages and
the villages into plots and survey numbers; and

{b} recognise thc cxisting villages and survey numbers, reconsttutethem
or form new survey numbers.
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The survey officer may sub-divide survey numbers into iis many sub-divisions
as may be required in the manner prescribed.

The State Government may at any time direct the detenmination or the revision
of the revenue-rates for all Jands in uny area of which arevenue survey has
been made.

It shall be the duty of the survey officer or the settlement officer on the
occasion of making or revising a settlement of land revenue 1o prepare a
register to he called the "settlcment register”, showing the arca and assessiment
of cach survey number, with any other particulars that may be prescribed,
and ather records in accordance with such orders as may {rom time 1o (tme
be mude in this behalf by the State Government.

For the purpose of determining the revenue rates, the scttlement officers
may divide any area into units and in formung such units, he shall have regard
to the physical leatures, agricultural and economic conditions and trade
facilities and communications; and shall then determinc the revenue- rates
for different classes of lands in each such unit in the manner and according to
the principles prescribed and in particular, in the case of agricultural land, o
the profits of agriculture, to the consideration paid for leases, to the sale
prices of land and to the principal monies on mortages and in the case of
non-agricultural land, to the value of the land for the purpose for whichitis
hield.

(1)  The settlement officer shall prepare a Lable of revenue rates in the
prescribed form and publish it in the prescribed manner for the
. prescribed period.

(2) Any person objecting to any entry in the lable of revenuc-rates may
present a petition in writing to the settlement officer within the
prescribed period and the setilement officer shall consider such
objections after giving a hearing to the objector.

(3) The settlement officer shall submil the table of revenuc-rates to the
'Stale Government together with a surmary of objections, if any, his
decisions on such objections and a statement of the grounds in support
of his proposals.

i

Substitted by the Norih-Enstern Areas (Rearganisation) (Tripura)  Aduptation of Laws Order, 1973,
wef. 20119732

43 e




34. (1) The State Government may confirm the table of revenue-rates Confirmation
submitted to him by the scitlement officer with such modifications, i€ any, as he of the 'abl‘: of
may consider necessary. revenue-Tates.

(2) The table of revenue-rates confirmed under sub-scction (1) shall be
finally published in the Official Gazctte,

] ) Rate of revenve
35.  The table of revenue-rates published under section 34 shall be 1o form part of

incorporated in and form part of the settlement register of the village. settlement
regisler.

36.  When the revenue-rates are determined under this Chapter in respect of Intredution
any arca, such rates shall take effect from the beginning of the ycar next after the :fi t:;w""e'
date of final publication of the table of revenue-rates under section 34.

37. (1) When the table of revenue-rates for any area has been finally Durationof
published, the rates specified therein shall remain in force for a period of thirty ;z‘l'z:“’“"
years. '

(2) Nowwithstanding anything contained in sub-section (1) —

() revenue-rates may be altered or revised in any year after
the expirty of every ten years from the date on which the
table of revenue-rates was introduced, in such manner and
to such extent as may be prescribed;

(b) when the circumstances of a local area are such thata
fresh determination of the revenue-rates is in the opinion
of the State Government inexpedient, he may extend the
term of settlement by such further period as he may think
NECERSUry.

38. (1) The settlement officer shall calculate the assessment on cach  Assessment
holding in accordance with the revenue-rates confirmed and finally publishedunder o0 holdings.
section 34 and such assessment shall be the fair assessment.

{2) The settlement officer shall have the power to make fair assessment
on all lands whatsocver to which the revenue survey extends, whether such lands
are held with liability to pay full land revenue or land revenue at concessional rates
or are held revenue free.

—eeeeeee 70| —
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(3) The fair assessment of all lands shall be calculated in accordance with
rules made in this behalf and having regard to the following principles, namely :-

(a) noregard shall be had to any claim to hold Jand on privileged
terms;

(b) regard shall be had in the case of agricultural tand to the
profits of agriculture, to the consideration paid for leases, to the
sale prices of land and to the principal monies on mortgages
and in the case of non-agricultural land, to the value of the
land for the purpose for which itis held;

{c) where any improvement has been effected at any time in any
holding held for the purpose of agriculture by or at the expense
of the holder thereof, the fair assessment of such holding
shall be fixed as if the improvement had not been made. h

39. Notwithstanding anything contained in this Chapter. the State
Government may direct that any land in respect of which the rate of revenue has
been determined shall be liable to be assessed to additional Jand revenue during
the term of the settlement for additional advantages accruing to it from water received
on account of irrigation works or improvements in ¢xisting irrigalion works
completed after the table of revenue-rates came into force and not effected by or
at the expense of the holder of the Jand,

40. Notwithstanding anythtng contained in this Chapter, all survey operation
commenced under any law for the time being in force and continuing at the
commencement of this Act shall be deemed 1o have been commenced and to be
continuing under the provisions of this Chapter, and all revenue-rates in force at
such commencement shall be deemed Lo have been determined and intraduced in
accordance with the provisions of this Chapter and shall remain in force until the
introduction of revised revenue-rates; and such revised revenue-rates may be
introduced at any time, notwithstanding anything contained in section 37.

41. (1) The powersand duties exercisable by the officers referred to in section
6 may also be exercised, during the term of settlement, by the Collector or such
other revenue officer as may be specified by the!State Government for the purpose
by Notification in the Official Gazelte.

I. Substinared by the North-Easiven Arcas {Reorganisation) (Tripure) Adaptution of Laws Order, 1973,
weef. 211 1972,
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(2) The Collector may at any time during the lerm of setilement correct
any error in the arca or the assessment of any survey number or sub-division due
lo a mistake of survey or arithmetical miscalcutation :

Provided that no arrears of land revenue shall become payable by
reason of such cotrection.

Chapter V — Land Records

42. Itshall be the duty of the survey officer to prepare a record of rights for
cach village showing the area ol each survey number and other particulars and any
other record or register, in accordance with the rules made under this Act :

'[Provided that where for any reason a record-of- rights cannot be prepared
in respect of the entire village it shall be lawful for the survey officer to prepare
separate records-of-rights for different areas of such village and
notwithstanding anything conlained in this Act or any rule made thereunder, a
record-of-rights, when [inally published shall not be called in question in any court
on the ground that it was not prepared in respect of the entire village.]

43. (1) Whenarccord of rights has becn prepared, the survey officer shall
publish a draft of the record in such manner and for such period as may be
prescribed and shall receive and consider any objections which may be made
during the period of such publication, to any entry therein or to any omission
therefrom.

(2) When all objections have been considered and disposed of in
accordance with the rules made in this behall, Lhe survey oflicer shall cause the
record 1o be finally published in Lhe prescribed manner.

(3) Everyentry in the record of rights as finaily published shall, until the
contrary is proved, be presmined to be correct.

’[44. (1)  Whenanotification under scction 26 directing the revenue survey
of any local area with a view to settlement of the land revenue and to the preparation
of a record-of-right connected therewith or the revision of any
existing settlement or record-of-right in any local area has been published after the
enforcement of the Tripura Land Revenue and Land Reforms (Fifth Amendment)
Act, 1979, no civil court shall entertain any suit or application for the settlement or
determination of land revenuc or the incidence of any tenancy to

. Substitnied by TLR & LR (Second Amendment) Ace, 1974, we f0 28, 2. 1974
2. Inserted by TLR & LR (Fifth Amendmeni) Act. 1979, wef 23.7.1979.
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which the record of rights relates, and if any suit or application, in which any of the
aforesaid matters is in issue, 1s pending before a civil court on the date of publication
of the notificarionin the official gazette, it shall be stayed and it shall, on the expiry
of the period for filing application [or revision under section 45, or when such
application has been filed within time on expiry of the period prescribed under
section 94 for filing an appeal under section 93 against the order disposing of such
application or when an appeal has been filed under the section within time, as the
case may be, on disposal of such appeal, abate so far as it relates (o any of the
aforesaid matters.

2. Nocivil court shall entertain any suit or application conceming any
land if it relates to alteration of any entry in the record of rights finally published,
revised corrected or modificd under any of the provisioas of this Chapler or
Chapter VIII of this Act consequent upon Lhe notification issued under section 26
after the enforcement of the Tripura Land Revenue and Land Reforms (Fifth
Amendment) Act, 1979.]

'[45. Any Revenue Officer specially empowered by the State Government may,
on application made to him in this behalf or of his own motion, within one year
from the date of the final publication of the record of rights, correct any entry in
such record which, he has been salisfied, has been made owing to bonafide
mistake :

Provided that no such entry shall be corrected without giving the
persons intercsted an opportunity of being heard.

Explanation :- BEvery orderunder this section shall be deemed to be an original
order.]

2|[45A.(1}  Assoon as may be after the enforcement of the Tripura Land Revenue
and Land Reforms (Second Amendment) Ordinance, 1974 the Revenue Officer
shall prepare and publish in the prescribed manner a draft field index (khasra) in
respect of every plot in a village recording the status of the actual possessor and
the conditions on which he holds the land and shall fix a date not less than fifteen
days from the date of such publication for filing claims and objections.

Lo dnserted by TLR & LR (Fifit Amendment) Act, 1979, wef, 23.7.1979.
2. Substitwied hy TLR & LR ( Second Amendment} Act, 1974, wef 28.2.1974



(2) The Revenue Officer shall after giving the persons who have filed claims
and objections and also the persons whose interests are likely to be affected, an
opportunity of being heard, prepare the field index (khasra) and publish itin the
prescribed manner.

45B. Notwithstanding anything hereinbefore contained an eantry
regarding the status of thc actual possessor of a plot and the conditions on which
he holds the land in the field index (khasra) as inally published shall, in case of
conflict with an entry in the record of rights, prevail and be
transferred to the record of rights for correction of such record under
certificate of such officer as may be prescribed in this behalf..]

46.(1) There shall be maintaincd for cvery village a regisler mutations in such form
as may be prescribed.

(2) Any person acquiring by succession, survivorship, inheritance,
partition , purchase, gift, mortgage, leasc or otherwise any right in land or, where
such person acquiring the right is a minor or otherwise disqualified, his guardian or
other person having charge of his property, shall report his acquisition of such right
to the village accountant within three months {rom the date of such acquisition and
the village accountant shall give at once a written acknowledgement in the prescribed
form of such report to the person making it.

(3)  The village accountant shall enter the substance of every report made
to him under sub-section (2) in the register of mutations and also make an entry
therein respecting the acquisition of any right of the kind mentioned in sub-section
(2) which he has reason to believe to have taken place and of which a report has
not been made under the said sub-section and, at the same time, shall post up a
complete copy of the entry in a conspicuous place in the village and shall give
written intimation to all persons appearing from the record of rights or the register
of mutations to be interested in the mutations and to any other person whom he
has reason to believe to be interested therein.

(4) Should any objection to an entry made under sub-section (3) in the
register of mutations be made cither orally or in writing to the village accoutant, he
shall enter the particulars of the objection in the register of disputed cases and shall
at once give a written acknowledgement in the prescribed form for the objection
to the person making it.
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Register of
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(5)  The objection made under sub-section (4) shall be decided on the basis of
possession by the competent authority and orders disposing of objection entered
in the register of disputed cases shali be recorded in the register of mutations by
the competent authority.

(6) Afterthe entries in the register of mutations have been tested and
found correct, the entries shall be transferred to the record of rights and shall be
certified by such officeras may be prescribed in this behalf.

‘{Explanation :- This sub-scction does not apply to base by which & Barkadar
acquires any rights in land. ]

2|46A(1) A register of Bargadars shall be maintained for every village in such
form as may be prescribed.

(2) A person law(fully cultivating any, notunder personal cultivatrion of
the person ro whon the land belongs, and of whosc family the former is not a
member, shall be presumed Lo be a Bargadar in respect of such land and land
ancillary thereto subject to the provisions of section 187 and the burden of proving
that such person is not a Bargadar or that land is in his personal cultivation shall,
notwithstanding anything to the contrary contamed in any other law for thc time
being in force, lic on the person who alleges that the person cultivating the land is
not a Bargadar in respect of such land.

Explanation :- Theterm Tamily'in this sub-section shall have the same mcaning
as in chapter XIII of the Act.

(3} A Bargadar or a person presumed to be a Bargadar shall report his
acquisition of such right to the village accountant who shall give atonce a written
acknowlcdgement in the prescribed from for such report Lo the person making it

(4)  The village accountant shall enter the substance of every report made
to him under sub-section (3) in the register of Bargadars and also make anentry
thercin respecting the acquisition of any right of the kind mentioned in sub-section
(2) which he has reason 1o believe to have taken place and of which a report has
not been made under the said sub-section.

fo Mnserted by TLR & LR (Fifth Amendmont) Acr. 1979 wefl 24.7.1979.
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(5) The competent authority shall cause to serve the complete copy
of the entries in the register of Bargadars on all the interested persons
inviting objections, if any, within thirty days from the date of service of the
COpY.

(6) The competent authority shall consider and dispose of
summarily the objections filed, if any, under sub-section (3} after giving
notice to the interested parties to appear and be heard and shall modify or
correct the entries in the register of Bargadars wherever nccessary. The
burden of proof in respect of his objection shall, notwithstanding anything to
the contrary contained in any other law for the time being in force, lie on the
objector.

(7)  The entries in the register of Bargadars shall, on expiry of the
period specified for filing objections under sub-section (5) and on
modification or correction of the entries in the said register made in
necessary cases under sub-section (6) where objections have been filed
under sub-section (3), be transferred to the record of rights for correction of
such records under certificates of the competent authority.

46B. (1) Notwithstanding anything contained in any other law for the time
being in force, no order or other proceedings whatsoever under section 46A
shall be questioned in any civil court and no civil court shall entertain any
suil or proceedings in respect of any matter mentioned in that section.

(2) If any question as to whethcr a person is or is not a Bargadar
arises in course of any proceedings before any civil or criminal court, the
court shall refer it to the compelent authority mentioned in section 46A for
decision in the manner prescribed.]

47. The Collector may, if he is of opinion that any person has wilfully
neglected to make the report required by section 46 within the prescribed
period, impose on such person a penalty not exceeding twenty-five rupees.

48. Subject to rules made under this Acl,—

(a) any revenue officer may, for the purpose of preparing or revising
any map or plan required for or in connection with any record or register
under this Chapter, exercise any of the powers of the survey officer under
section 27 except the power of assessing the cost of hired labour ; and

-
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(b) any revenue officer not below the rank of sub-divisional officer
may assess the cost of the preparation or revision of such maps or plans and
all expenses incidental thercto, and such costs and cxpenses shall be
rccoverable in the same manner as 4an arrcar of land revenue.

49.  Certilied copies of entrics in the record of rights may be granted by
such officers and on paymcnt of such fees as may be prescribed.

50. Subject to such rulcs and on payment of such fecs, il any, as may be
prescribed, all maps and land records shall be open to mspection by the
public during office hours, and certified extracts therefrom or certified
copies thercof may be given to all persons applying for the same.

51.  When alocal areais under settlement, the duty of maintaining the maps
and records may, under the orders of the ![State Government] be transferred
from the Collector to the settlement officer.

Chapter VI — Boundaries and Boundary Marks

52.  The boundaries of villages, survey numbers, sub-divisions and ficlds
shall be fixed, and all disputes relating thereto shall be determined, by survey
officers or by such other officers as may be appointed by the *[State Govern-
ment ] for the purpose, in accordance with the rules made in this behalf,

53. (1) The scttlement of a boundary under this Chapter shall be
determinative—

(a) of the proper position of the boundary line or boundary
marks ; and

(b) of the rights of the landholders on either side of the
boundary fixed in respect of the land adjudged to
apperiain, or nat to appertain, to their respective holdings.

(2) Where a boundary has been so fixed, the Collector may at any
time summarily evict any landholder who is wrongfully in posscssion of any
land which has been adjudged in the settlement of a boundary not to
appertain to his holding or (o the holding of any person through or under
whom he claims,

1. Swbstitwred by the North-Easterd Areus (Reorganisation) {Tripura) Aduaptaiion of Laws Order, 1973,
woe f. 2001972,
2. Subspirnted ibid.



54. It shall be lawful for any survey officer authorised in this behalf to
specify, or cause 10 be construcled, laid out. maintained or repaired,
boundary marks of villages or survey numbers or sub-division and to assess
all charges incurred thereby on the holders or others having an interest therein.

55. The boundary marks shall be of such dcscription and shall be
constructed laid out, mainlained or repaired in such manner and shall be of
such dimensions and matenals as may, subject to the rules made under this
Act, be determined by the Collector or other officer appointed for the
purpose.

56. Every landholder shall be responsible for the maintenance and good
repair of the boundary marks of his holding and for any charge reasonably
incurred on account of the same by the revenue officers in casc of alteration
removal or disrepair. It shall be the duty of the village officers and servants
to prevent the destruction or unauthorised alteration of the village boundary
marks.

57.  After the introduction of survey and settlement in a distnet, the charge
of thc boundary marks shall devolve on the collector and it shall be his duty
to take measurcs for their construction, laying out, maintenance and repair.

38.  Any person wilfully erasing, removing or injuring a boundary mark
shall be liable to such penalty not exceeding fifty rupees as the competent
authority may impose.

Chapter VII— Realisation of Land Revenue and other Public Demands

59. Land revenue assessed on any land shall be the first charge on that land
and on the crops, rents and profits thereof.

60. Land revenue shall be payable at such times, in such instalments, to
such persons, and at such places, as may be prescribed.

61. (1) Any instalment of land revenue or part thereof which 1s not paid
on the due date shall become a defaulter.

(2) A statement of account certilied by the circle oflicer shall, for
the purpose of this Chapter, be canclusive evidence of the exisicnce of the
arrear, of its amount and of the person who is the delaulter :
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Providced that nothing in this sub-section shall prejudice the right of such
person o make payment under protest and to question the corrections of the
account in scparate proceedings before the competent authority.

62. An arrear of land revenue may be recovered by any one or more of the
fotlowing processes, namely :-

(1) by serving a writtcn notice of demand on the defaulter;

(b) by distraint and sale of the defaulter's movable property,
including the produce of the land;

(¢} by the attachment and sale of the defaulter's immovable property.

63. The form and contents ot the notice of demand and the officers by
whom such notices shall be issued shall be such as may be prescribed.

64. (1) Thedistraing and sale of the movable property of a defaulter shall
be made by such officers or class of officers in such manner and in
accordance with such procedure, as may be prescribed.

(2) Nothing in sub-section (1) shall be deemed to authorise the
distraint or sale of any property which, under the Code of Civil Procedure,
1908 1s exempt from attachment or sale in execution of a decree or of any
article set aside exclusively for religious use.

65. (1) Whenthe Collector is of opinion that the processes referred to in
clauses (a) and {b) of section 62 are not sufficient for the rccovery of an
arrear, he may , in addition to or instead of any of those processes, cause the
land in respect of which such arrear is due to be attached and sold in the
prescribed manner.

(2) The Collcctor may aiso cause the right, title and interest of the
defaulter in any other immovable property to be similarly attached and sald.

66. (1) Before effccting the sale of any land or other immovable
property under the provisions of this Chapter, the Collector or other
officer empowercd in this behalf shall issue such notices and proclamatious,
in such form, in such manner and containing such particulars, as may be
prescribed; the notices and proclamations shall also be published in such
marnner as may be prescribed.

(2

A copy of every notice or proclamation issucd under sub-section



(1) shall be served on the defaulter.

67. Allsales of property, movable or nnmovabte, under this Chapler shall be
by public auction held in accordance with such rules as may be prescribed.

68. No officer having any duty to perform in connection with any such
sale and no person cmploycd by or subordinate to such officer shall, etther
directly or indirectly, bid [or or acquire any property except on behalf of the
Government.

69. Perishable articles shall be sold by auction with the least possiblc
delay and such sale shall be finally concluded by the offlicer conducting the
sale,

70. Every sale of property, movable or immovable, under the provisions of
this Chapter shall, as far as may be practicable, be proportionate to the amount
ol the arrear of land revenue to be recovered together with the interest thereof
and the expenses of attachment and sale.

71, Inall cases of sale of immovable property, the party who is declared Lo
be the purchascr shall be required (o deposil immediately 25 per cent of the
amount of his bid, and the balance within fiftecn days of the date of sale.

72. (1)  Indeflault of the payment of deposit referred to in section 71 the
property shall be put up for resale and the expenscs incurred in conneciion
with the first salc shall be borne by the defaulting bidder.

(2} Indefault of payment of the balance of the bid amount within the
period prescribed in section 71, the deposit after detraying therefrom the ex-
penses of the salc shall be forfeited to the Government and the property shall be
re-sold.

(3) Where the proceeds of the resale are less than the price bid by such
defaulting purchaser, the difference shall also be recoverable from him in the same
manner as an arrear of land revenue,

73.  Wherc immovable property has been sold under this Chapter, the
default, or any person owning such property or holding an interest (therern, may at
any time, within thirty days of the date of sale or within such [urther period not
exceeding thirty days as the Collector may for sufficient cause allow, apply in the
prescribed manner o the collector (o have the sale set aside —
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(a) on the ground of some matenal nregularity or mistake
or fraud resulting in substantial loss or injury to him, or
(b} on his depositing in the Collector's office the amount of
the arrear specified inthe proclamation of sale, the cost
of the sale and for payment to the purchaser, a sum egual
10 5 percent. of the purchase mony.

»

74. If on lhe expiration of thirly days from the date of sale of any
immovablc property or of the further period, if any, allowed under section
73, no application has been made for setting aside the sale, or if any such
application has been made and rejected, the Collector shall make an order
confirming the sate unless, for reasons 1o be recorded, the Collector scis
aside the salc notwithstanding that no application therefor has been made.

75. (1)  TheCollector shall order the refund and payment (o the purchaser, of —

{a)  the amounts deposited by him under section 71 ; and

{b) the sum equal to 5 per cent. of the purchasc moncy
deposilted under clause (b) of section 73;
if the sale 1s not confirmed or is set aside.

{2) The Collector shall order the refund and payment of all the
moneys deposited under clause (b) of section 73 to the person who made the
deposil, if the sale is confirmed :

Provided that the Collector may sct off the whole or any part of any
such moneys against any arrears of land revenue or any other arrear
recoverable as an arrear of land revenue, which may be outstanding against
the person who made the deposit.

76.  When asale held under this Chapler is confirnied, the Collector shall put the
person declared to be the purchaser in possession of the property and shall grant
him a certificate in the prescribed form 1o the effect that he has purchased the
property specificd therein, and such cenrtificate shall be deemed 1o be a valid trans-
fer of such property.

77.  The proceeds of the sale of any property under this Chapter shall be applicd
in defraying the expenses ol the sale which shail be determined in the prescribed
manncr and the balance shall be applicd to the payment of the arrears on account
of which the sale was held, and the surplus, if any shall be paid to the person
whose property has been sold.
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78. The person who has purchased any Jand to whom a certificate of Liability
hase has b d shall not be liable for the land inrespect of the o emwonied
purchase has been granted shall not be liable for the land revenue in respect of the gy rehaser.

land for any period prior Lo the date of (he sale.

79. When the crop of any land or any portion of the same is sold, Precautionary
mortgaged or otherwisc disposcd of, the Collector may, if he thinks it 2';7;:‘;‘1:;&
necessary, prevent its being removed from the land until the demand for the

current year in respect of the said land is paid, whether the date fixed for the

payment of the sume has arrived or not.

. . . Recovery ol
80. The following moneys may be recovered under this Act in the same oulcrpl?éﬁc
manner as an arrear of land revenue, namely :- demands.

{a) rent, fees and royalties due to the Gavernment [or use or
occupation of land or water or any praduct of land;

(b) all moneys falling due to the Government under any grant,
lcasc or contract which provides that they shall be recover
able as arrears of land revenue;

(¢) all sums declared by this Act or any other law for the
(ime being in force to be recaverable as an arrear of tand
revenue.

Chapter VIII —I Procedure of Revenue Officers : Appeals and Revisions

8l. (1) A rcvenuc officer, while exercising power under this Act or any Revenue
other law for the time being in force to inquire inta or to decide any bocTSE;fst"’
question arising for determination between the Government and any person

or between parlies to any praceedings, shall be a revenue court.

(2) Nothing in this Act shall be deemed to limit or otherwisc affect
the inherent power ol the revenue court to make such orders as may be
necessary for the cnds of justice or to prevent the abusce of the process of the
revenue court.

82. Except for rcasons to be recorded in writing, no revenue officer shall Place of
inquire into or hear any case at any place outside the local limits of his MEATINg:
jurisdiction :

Provided that a sub-divisional officer may inquire into or hear any case
at the headquarters of the distnict to which he is appointed.
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83. Allrevenue officers and persons acting under their orders may cnter upon
and survey any land and demarcate boundarics and do all other acls necessary
for the purposc of discharging their duties under this Act or any other law for the
lime being in force and in so doing, shall cause no more damage than the circum-
stances of the case may require.

84. (1) The Y{State Government] may trunsfer any case or class of cases
arising undcr this Act or any other law for the time being in force from any
revenue officer to any other revenue officer competent fo deal with it

(2) The Collector or a sub-divisional officer may transfer uny case
or class of cases ansing under this Act or any other law for the lime being in
force for inquiry or decision from his own {ile or from the file of any revenue
oflicer subordinate 1o him (o the [ile of any other revenue officer subordinate
to him compelent Lo deal with such case or class of cascs.

85. (1) Every revenue officer not lower in rank than a circle officer
acting as a revenue court shall have power to take evidence and to summon
any person whose attendancc he considers nccessary, eilther as a party or as a
wilness or to produce any document, for the purpose of any inquiry which
such officcr is legally cmpowered to make and all persons so summoned
shall be bound to attend either in person or by an authorised agent as such
officer may direct, and to produce such documents as may be required.

(2) Every summons shall be in writing, signed and sealed by the
officer issuing it and shall be in such form and be served in such manner as
may be prescribed.

86. If any person on whom a summons to altend as wilness or to produce
any document has becn served fails to comply with the summons, the officer
by whom the sunimons has been issued under section 85 may —

(a) issue a bailable warrent of arrest;
{b) order him to furnish security for appearance; or
(c) impose upon him a fine not exceeding rupees twenty.

87. (1) IF, on the date fixed lor hearing a case or proceeding, a revenue
officer finds that 2 summons or notice was not served on any party due to the

I, Subsritined by the North-Eastern Areas (Reorgunisation) 1Tripusa)
Aclepration of Lows Order, 1973, wo g 20 11972,



failure of the opposite parly to pay the requisite process fees for such service,
the case or proceeding may be dismissed for default of payment of such
process lees.

(2) Ifany party Lo a case or proceeding before a revenuc officer does
not appear on the date fixcd for hearing, the case may be heard and
determincd in his absence or may be dismisscd for default.

(3) The party against whom any order is passcd under sub-section
(1) or (2) may apply, within thirty days {rom the date of such order, to have it
sel astde on the ground that he was prevented by sufficient cause (rom
paymg the requisitc process [ees or from appearing at the hearing ; and the
revenue officer may, afler notice to the apposite party and after making such
inquiry as he considers necessary, set aside the order passed.

88. (I) A revenue officcr may, from time to time, for reasons to be
recorded, adjourn the hearing of a casc or proceeding before him.

(2) The date and place of un adjourned hearing shall be intimated at
the time of the adjournment to such of the partics and witnesses as are present.

89. Arevenue officcr may direct the parties to pay the cost incurred in any
case before him and also apportion the cost among the parties in such
manner and to such extent as he may rhink fit,

90. Where any order is passcd under this Act direcling any person to
deliver possession of land or directing the eviction of any person from land,
such order shall be exccuted by the competent authority in such manncr as
may be prescribed and it shall be lawful for such authority, in accordance
with rules be prescribed, to take such authority, in accordance with ruies to
be prescribed, to take such sleps and use or cause to be used such force as
may be reasonably necessary for securing compliance with the order.

91. All appearances before. applications to, and acts to be done before, any
revenue officer under this Act or any other law for the time being in force
may be made or done by partics themscelves or by their authorised agents or
by any legal practitioner :

Provided that any such appearance shall, if the revenue officer so
directs, be made by (he party in person.
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92. Any rcvenue officer by whom an order was passed in a case or
proceeding may, either on his own moton or on the application of a party,
carrect any crror or omission nol affccting a material part of the case or pro-
ceeding, after such notice to the parties as he may consider nccessary.

93. (1} Save as otherwise expressly provided, an appeal shall be [rom
every original order passed under this Act—

()
(b)
(c)

(d)

(e)

ifsuch an order is passed by an officer subordinate to the
sub-divisional officer, to the sub-divisional officer;

if such an order is passed by the sub-divisional officer, to

the Collector;

it such an order is passed by the Collector, to the State
Government;

if such arn order is passed by an assistant survey and
settlcment officer, to the survey and setilement officer or lo
a revenue officer notified by the State Government in the
Official Gazctte to be the appellate authority; and

if such an order is passed by a survey and settiement
officer, to the director of setticmient and land records or o a
revenuc officer notified by the Statc Government in the
Official Gazette to be the appellatc authority.

(1) a second appeal shall lie against any order passed in first

appeal —
(a)
(b)

(c)

(d)

il such an order is passed under clause (a) of sub-section
(1), to the State Government;

if such an order is passed under clause (b) of sub-section
(1}, to the State Government;

if such an order 1s passcd under clause (d) of sub-section
(1), o the director of settlement and land records or to a
revenue officer notilied by the State Government in the
Official Gazette to be the sccond appellate authority ; and
if such an order is passed under clause (e) of sub-section
(1), to the State Government.

94. (1) Noappealshalilie—

()

in the case of a first appeal, after the expiry of thirty days
from the date of the order appealed against ; and



(b}  inthecase of sccond appeal, after the expiry of sixty days
trom the date of the order appcaled against.

(2) In computing the above periods, the time required to obrain
copics of the order appealcd against shall be excluded.

95. Statc Government or the Collector may, at any time, either on his own
motion or on the application of any party, call for the records of any
proceeding before any revenue officer subordinate to him for the purpose of
satisfying himsell as to the legality or the propriety of any order passed by
such revenue ofticer, and may pass such order in reference thereto as he
thinks fit:

Provided that he shall not vary or reverse any order affecting any right
between private persons without having given to the partics interested notice
to appear and be hcard.

96. (1) A revenue oflicer may, either on his own motion or on the
application of any parly intercsted, review any order passed by himself or by
any of his predecessors-in-office and pass such order in reference thereto as
he thinks fit:

Provided that a revenue officer subordinale to the Collector shall,
belore revicwing any order under this section, obtain the permission of the
Collector and the Collector shall, before reviewing an order passed by any of
his predecessors in office obtain the permission of the '[State Government.)

(2) Noorder affecting any question of right between private persons
shall be reviewed except on the application of a party to the proceedings or
except after nolice to the other paity and no application for the review of

such order shall be cntertained unless it is madc within ninety days from the
date of the order.

(3) Noorder shall be reviewed cxcept on the following grounds,
namely :-
(i)  discovery of new and important matter of evidence;
(il) some mistake or error apparent on the face of the record; or
(ui) any other sufficient reason.

Vo Substituted by the Noreh-Eastern Aceas {Reargunisarion) (Tripura)
Adapration of Laws Order. 1973, wef. 2117972,
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(4)  For the purpose of this section. the Collector shall be deemed to be the
successor-in-office of any revenue officer who has lefi the district or who has
ceased to cxercise powers as 4 revenue officer and 1o whonithere is no successor
in the district.

(5) Anorder which has been dealt with in appeal or on revision shall
not be revicwed by any officer subordinate to the appellate or revisional
authority.

97. (1) A revenue officer who hays passed any order or his successor in
office may, at any time betore the expiry of the period prescribed for appeal,
direct the stay of such order for such period as he thinks fit provided that no
appeal has been filed.

(2) Any authority beforc whom a case 18 pending in appeal or
revision may direct the stay of execution of the order appealed from or under
revision for such period as 1t may think fit.

(3) The revenue officer or other authority dirccting such stay of
execution of any order may imposc such conditions, or order such security to
be furnished, as he or it may think fit.

98. (1) The '|State Government] may, by nolification in the Official
Gazeue, make rules for carrying out the purpose of this Part.

(2) In particular and without prejudice Lo the generality of the
foregoing power, such rules may provide for —

(a) the manner of appointment of revenue officers, survey
officers and settlement officers, and other village officers
and servants, their powers and dutics, the official seals, if
any, to be used by them and thc size and description of the
seals:

(b) the Collector's powers of superintendence and control over
other officers:

f. Substitwied by the Norh-Easternt Arcas {Reorganisation) (Tripura)
Aclaprition of Laws Order, 1973, weef 21.1.1972.
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(c)

(d)

(e)

M

4]

(b)

()
m

(k)
®
(m)

(n)

(o)

(p)

the officers who should hear and decide disputcs regarding
rights in or over any property claimed by or against the
Government and the procedurc to be followed by them ;

the disposal of Government lands by assignment or grant to
individuals or to public purposes and the terms and conditions
subject to which such assignments or grants may be made;

the preservation and disposal of trees, brush wood, jungle and
other nawral products on Government land and the recovery
ofthe value of Lrees or other natural product unauthoriscdly
appropriated by persons;

the procedure for summary eviction of trespassers on
Government land;

the alteration and revision of the land revenue in cases of alluvion
or diluvion or of diversion of land for purposcs other than
agriculture ;

the grant of pernussion touse agricultural land for non-agricultural
pu I'pDSBS',

the determination of additional rates for use of water;

the cucumstances in which remission or suspension of revenue
may be made and the rate of such remission or suspension;

the form of receipt for payment of land revenue;
the conduct of surveys and settlements of land revenue;

the manner of estimating the cost of cultivation and other
expenses inrelation to the inquiry into profies of agriculture;

the division of survey numbers into sub-divisions and the
assessmeni of sub-divisions;

the statistical, fiscal and other records and registers to be
prepared and maintained under this Part;

the manner in which the costs and expenses incidental to revenue
survey or the construction, repair and maintenance of boundary
marks shall be determined and apportioned between persons
who are hable to bear the same;
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Gy

the hixing, construction, laying out, mainienance and repair
ol boundary marks, and the settlement of disputes relating
thereto;

the division of arcas into units for determining the revenue-rates
and the preparation of the lable of revenue-rates;

the preparation and the preliminary and final publication of
the record of rights and the table of revenue-raics;

the hearing and disposal of objections o any entry or omission
in the table of revenuc-rates, Lthe record of rights, and the register
of muwations;

the manner and extent of alteration or revision of revenue-
rates during the term of scttlement;

the correction of bona fide errors and mistakes in the rev enuc
records, registers and maps preparcd under this Part;

the manner in which the average vield of crops of land shal) be
ascertained ;

the manner of holding inquiries by revenue officers under this
Part ;

the application of the provision of the Code of Civil Procedure.
1908, to cases and proceedings betore a revenuce court ;

the torm of summons and other processes, notices, order and
proclamations to be issued or made by revenue officers and
the manner of their service;

the procedure [or the attachment and sale of property and the
contirmation and the setting aside of immovable property undcr
Chapter VII,

the manner of publicalion of notices and proclamalion of
attachment and sale of property;

the manncrin which the cost and expenses incidental to the
attachment and sale of property shall be determined;

the manner of paymentof deposit and of the purchase
money of property sold tor arrears of land revenue;

the circumistances in which precautionary measures for securing
the land revenue under scction 79 may be tuken;

the pracedure for the transfer of cases from one reverue
officer to another; '
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(g2)

(hh)

(i1)

)

the manner of preferring appeals or applications for
revision or review, the documents to accompany the
memorandum of appeal or such application and the fee, if
any, leviable therefor;

the grant of certified copies and the payment of fees for
inspection and grant of certified copies of revenue records
and register ;

the mode of execution of any orders dirccting any person
to deliver possession of land or to be evicted {rom land,
incluchng the use of farce for securing compliance with
such order ;

any other matter which is ta be or may be prescribed.

PART III

Chapter X — Rights of raiyats in land

99. (1} Forthe removal of doubts, it is hereby declared that subject to
the other provisions of this Act,-

(a)

(b)

()

the rights of a raiyat in his land shall bec permanent,
heritable and transferabic ;

the raiyat shalt be entitled by himself, his servants under-
raiyatls, agents or other representatives to erect farm
buildings, construct wells or tanks or make other
improvements thereon for the better cultivation of the land
or ils convenient or profitable use ;

the raiyat is entitled to plant trees on his land, to enjoy the
products thereof and to fell, utilise or dispose of the limber
of any trees on his land.

(2) Nothing in sub- section (1)  shall entitle a raiyat to use his land
to the detriment of any adjoining land which is not his or in contravention of the
provisions of any other law for the ime being in force applicable to such lands.

1060. (1)} Every raiyat who, at the commencement of this Act, owns land
in excess of a basic holding shall be entitled to apply to the competent
authority for the reservation for his personal cultivation of any parcel or parcels of
his land leased to under-raiyats.
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(2)  Every application under sub-section (1) shall be in the prescribed form
and shall be made in the prescribed manner within a period ol one ycar from the
commencement of this Act.

Explanation — Inthe case of a person under disability, the application shall be
miade by his guardian or his autharised agent, as the case may be.

10l. (1) The competent authority shall, on an application made undcr
section 100, issue notice together with a copy of the application to cach of the
under-raiyats holding land from the applicant requiring the under-raiyat Lo
submit his objections, if any, within a period of ninety days from the date of
service of such nolice or within such further period as the competent
authority may allow.

(2) An under-raiyat on whom a noticc has been served under sub-
section (1) shall furnish to the competent authority within the period
aforcsaid details of lands owned by him or held as under-raiyat of any other
raiyat and of lands which hc sclects for retention by him.

(3) The competent authority shall, after considering the objections
and the details, if any. furnished by the under-raiyats and after making such
inquiry as it may consider nccessary, determine the land or lands, not
exceeding the permissible limit, which in its opinion having regard to all the
circumstances of the cuase may be reserved for personal cultivation of the
raiyat and the lands which each of his under-raiyats may be allowed to retain.

102. (1) In section 101, "permissible limit” means an area of Jand which a
raiyat may resume from under-raiyats for personal cultivation, that is to say ——

{a) in the case of a person under disability, ![7.20 standard
hectares ; |
(b) inthecase of any other pcrson who —

(i) owns abasic holding or less, the entire arca owned by him ;

(i) owns more than a basic holding but not exceeding a family
holding, one-half of the area leased to under-raiyats or the
area by which the lund under his personal cultivation falls
short of a basic holding, whichever 1s greater ;

1. Substitwed by TIR & LR ( Scrond Amendmemt) Act, 1974, wef 2821974,




(i)  owns more than a family-holding —

(1)  ifhe has no land, or any land which is less than a family holding,
under his personal cultivation, one-half of the area lcascd to under-ratyats
but not exceeding the area by which land under his personal cultivation falls
shaort of a Family holding, provided that the under-raiyat is left with not less
than w basic holding and provided further that a raiyat shall in any case be
entitled ro resume an area by which land under his personal cultivation falls
short of a basic holding; and

(2)  1fhe has a family holding or morc under his personal cultivatton,
the area leased to under-raiyats but not cxceeding the area by which land in
his personal cultivation [alls short of '[7.20 standard hecteres,] provided
thut the under-raiyat is left with not less than a fanily holding.

Explanation — For the purpose of determining the permissible limit of araiyat
under this sub-section. any non-resumable land which he may hold as an under-
raiyat shall also be taken into account.

(2) Notwithstanding anything contained in sub-section (1), an
undcr-raiyat who under any law, custom or usage is not liable 1o eviclion at
the commencement of this Act on the ground that the land 1s required for
personal cultivation, shall in all cases be left with a basic holding or the land
actually held by him, whichever is less,

(3) Any uansfer of land made on or after the 10th August, 1957 shall
be disregarded in computing the permissible limit.

103. In the case of a raiyal who at the commencemnent of this Act docs not
own land in excess ol a basic holding , all lands owned by him and held by
under-raiyats at such commencemcnt shall, subject 1o the provisions ol sub-
section (2) of section 102, be deemed to have been reserved for his personal
cultivation.

Explanation — Any transfer of land made on or afier the 10th August, 1957
shall be dircgarded in determining the extent of land owned by a raiyat at the
commencement of this Act.

fo Substineed by TLR & LR ( Second Amendmenr) Act, 1974, w.ef 2821974,
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104. The competent authority shali declare every land which, under
sub-section (3) of section 101, an under-raiyat is aliowed to retain to be the

non-resumable land of the under-raiyat.

105. (1) Subject to the provisions of this Act, a raiyat may lease out his
land to another person on such rent not exceeding the maximum rent referred
to in section 111 as may be agreed upon betwcen him and such person.

H(2) Notwithstanding anything contamned in any contract, every lease
of agricultural land of a raiyat made alter the commencement of this Act on
condition of payment of rent in cash or kind or delivery of a share of the
produce shall be deemed to be a lease in perpetuity not terminable otherwise
than under the provisions of this Act";

(3) In respect of any lease made afler the commencement of the
Tripura Land Revenue and Land Reforms (Second Amendment) Ordinance,
1974 a raiyat who is a person under disabilily, on the cession of the disability
in the manner laid down in the Explanation to sub-section (3) of section 118,
may, by giving the under raiyat thrce months' notice in writing before the
expiry of any year, terminate the tenancy if the raiyat requires the land bonafide
for personal cultivation by him.)

106. (1) Where the Collector is satisfied that any land has remained
uncultivated for a period of not less than *[one year)] otherwise than in
accordance with rules made in this behalf under this Act and that it is
necessary for the purpose of ensuring the full and efficient use of the land for
agriculture to do so, he may afler making such inquiry as may be prescribed
lease out the land in accordance with the rules made under this Act.

[(2) Any lease made under sub-section (1) shall be deemed to be a
lease for two years terminable by giving three months' notice before the
expiry of any year in case the defaulting raiyat or under-raiyat applics for
restoration of such land for cultivation :

Provided that if the lessee has made any improvement to the land at his
own expense, he shall be entitled to receive compensation before he is evicted for
such improvement as in the opinion of the competent authority is reasonable. ]

i, Swbstituted by TLR & LR (Secoad Amendment) Act, 1974, w.ef. 28.2.1974,
2. Subsitituted ibid.
3. Substitited ibid,



107. (1)  Subject toany rules that may be made under this Acl, araiyat may
relinquish his rights in respect of any land in his possession in favour of
Government by giving a nolic in writing to the competent autherity in such form
and manner a5 may be prescribed, not less than three months before the close of
any year and thereupon he shall cease to be a raiyat in respect of that land form
the year next following the date of notice

Provided thal relinquishment of only a part of a holding or of a holding
which, or part of which, is subject to an encumbrance or a charges, shall not
be valid.

(2) If any person relinquishes his nights to a land under sub-scction
(1), the way to which lies through other land retained by him, any future
holder of the land reliquished shall be entitled (o a right of way through the
land retained.

[Chapter IX A

Certain restrictions on the rights of transfer for the protection of the interests
of the Scheduled Tribes.

107 A. The provisions of this Chapter shall apply to villages and tehsils as speci-
fied in the Second Schedule and the transfer of land in such tehsils or villages shall
be governed by the provisions of this Chapter and the rules made thereunder.

107 B. In this Chapter —

(a) “ftamily" shall have the same meaning as assigned to
it in Chapter XIII ;

(b) "land" means land used for agricultural purposes ;

(c) "landless" means a person who owns less than (.40
standard hectare of land ;

(d) “transfer” includes lease, mortgage with possession,
sale, exchange or otherwise part with the rights of
any land, but shall not include gift to any member of
the family and inheritance.

1. Inseried by the TLR & LR (Thind Awienddnent) Act, 1973, wef. 27.2.1975,
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107 C. Subject to the provisions of section 131 of this Actany transfer of land by
a persan not belonging to the Scheduled Tribe within the village or tehsil specified
m the Second Schedule, shall he void unless such transfer is made in accordance
with the provisions of this Chapter.

107 D.{1) If any person not belonging to the Scheduled Tribe at any time
intends 10 transfer his land situated within a village or tehsil specified in the
Second Schedule, he shall file notices giving particulars in the prescribed
form together with the process {ee to the compelent authority for the service
there of on all the co-shares of such land and all the members of the
Scheduled Tribe owning land adjoining such land.

(2)  The competent aucharity shall cause the notices served on the co-
sharcs and the members of the Scheduled Tribe referred to in sub-section (1) by
registered post and shall cause copies of the notices to be affixed on such land and
in the office of the competent authority.

(3) If the co-shdrer and the member of the Scheduled Tribe as
referred (o in sub-scction (1) intend 1o purchase such land, they may within one
month from the date of receipt of the notice under sub-section (2), apply to the
competent authority to purchase such land subject to the ceiling limit as provided
in section L64A.

(4) If the co-sharcr and the member of the Scheduled Tribe as
referred to in sub-section (1) both apply to purchase, the former shall have prefer-
ence to purchase such land and in casc where there are more than one such co-
sharer or micmber of the Scheduled Tribe, the co-sharer or member of the Sched-
uled Tribe, as the case may be, having the lowest holding shall have preference to
purchase.

(5) If the co-sharer and the member of the Scheduled Tribe as
rcferred to in sub-section (1), fail to apply to the compctent authority within the
time specificd in sub-section (3), the competent authority may afrer
making such cnquiry as may be prescribed, select a landless member of the Sched-
uled Tribe who resides in the village or tehsil where such land is
situaled and who is ready 1o purchase such land.

(6) Ifthereis any dispute about the market value payable for such land,
either the intending transferor or the intending purchaser may file ar application o
the competent authority within one month from the date of receipt of the notice
under sub-section (2), for determining the market value of such [and and the

m—



competeat authority shall dctermine the market value of such land after giving
notices to the persons interested and after making such enquiry as may be pre-
scribed.

Note :- In the case of 4 lundless member of the Scheduled Tribe selected by
the competent authority under sub-section (5), the period of one month shall be
computed from the date of his seleclion,

(73  After receiving the applications under sub-section (3) the
comprctent authority shall give notice to the applicants to appear before him within
such time as may be specified in the notice and after hearing the
applicants sclect the intending purchaser to purchase such land.

(8) The selected intending purchaser referred to in sub-section (5) or
(7}, as the case may be, shall deposit with the competent authority the considera-
tion money claimed by the intending transferor if there is no
dispute about the market value of such land, and in case of any dispute about
the market value of such land, the consideration money determined under
sub-section (6), within such period as may be prescribed.

(9) Norwithstanding anything contained in the Transfer of Property Act,
1882 and the Registration Act, 1908 regarding transfer of land, on deposit of the
consideration money as referred to tn sub-seclion (8), the
competent authority shall issue a certificate in the prescribed form to the
selected intending purchaser declaring him 1o be the transferee of such land
and on such cerlificate being issued, such land shall vest in the transferee :
the competent authority shall also direct that the consideration moncy
deposited shall be paid to the transfcror.

(10) If the co-sharer or the member of the Scheduled Tribe as referred to
in sub-scction (1) does not apply to purchase such land in response to the notice
given (o him by the compelent authority under sub-section (2), within the time
specified in sub-section (3) and if the selected intending purchaser fails to deposit
the consideration money under sub-section (8), such co-sharer or member of the
Scheduled Tribes shall forfeil his right to purchase such land and the intending
transferor shall be entitled Lo transfer such land o any other person :

Provided that if the selected intending purchaser is a member of the
Scheduled Tribe and if he is not in a position to purchase such land
immediately, the State Government may purchase such land and subsequently
transfer the same Lo him on payment of consideration money in the manner pre-
scribed.

4 of 1882,
16 of 1908.
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107 E.(1) If any transfer of land is made within the village or tchsil specified in the
Second Schedule in contravention of the provisions of this Chapter, any Revenue
Officer specially appointed for the purposc by the Siate
Governnient by notification in the Official Gazette, may at his own motion
or on application made to him in this behalf and after giving the transferee an
opportunity of becing heard, by an order in writing, eject the transferee or any
other person claiming under him from such land and take possesston of such
land.

(2) The right, title and interest of the transferor on land in respect of
which order has been passed under sub-section (1) shall vest in the State
Government.]

Chapter X — Rights of under-raiyats

108. (1) The interest of under-raiyat in any land held by him as such shall
be heritable but, save as othcrwise provided in this Act, shall not be
translerable.

(2) No under-raiyat shall be evicted from his land except as
provided 1n this Act

109. It shall be lawful for an under-raiyat to creatc a simple mortgage or a
charge on his interest in the land leased to him, in favour of the Government,
'{a cooperative society, a bank or such other institution as may be notified in
the Official Gazetle by the State Government] in consideration of any loan
advanced to him 2[by the Government or, as thc case may be, by a coopera-
tive society or a bank or an institution]; and in the cvent of his making de-
fault in the repayment of such loan in accordance with its terms, it shall be
lawful *(for the lender] to cause his interest in the land to be attached and
sold and the process applicd in payment of such loan.

1. Substituted by TLR & LR (Secoad Amendment) Act, 1974, wef 28.2.1974.
2. Substitutced ibid.
3. Substitutee it

% e



{ Explanation — In this section, the expression a bank' means —

{a)  abunking company as dcfincd in the Banking Regulation

Act, 1949

(b) the State Bank of India as constituted under the Stae Bank
of India Act, 1955 ;

’[(bb)a subsidiary Bank as delined in thc State Bank of
(Subsidiary Banks) Act, 1959 ;]

{c) acorresponding new bank constituted under the Banking
Companies (Acquisition and Transfer of Undertaking) Act,
1970 ;

(d)  Agro-Industries Corporation :

{e) the Agricultural Relimance Corporation constituted under
the Agriculural Refinance Corporation Act, 1963 ;

(I the Agricultural Finunce Corporation Limited, @ company
mcorporated under the Companies Act, 1956.]

HI09A.IL shall be lawful [or an under raiyat who is pcrson under
disability 1o fease land (rom year to year not beyond the year in which the
disability ceases n the manner latd down in the Explanation to sub-scction
(3) of section 118.]

[10. An under-raiyat may, with the pernission in writing of the raiyat, or it
permission 1s refused without sufficient reason or is not given within two
months, aftcr obtaining the orders of the competent authorily in the prescribed
manner, make at his own expense any improvement Lo the land held by him,
but shall not become liable the State Government pay a higher rate of rent on
account of any increase of production or any change in the nature of the crop
raiscd, as a conscquence of such improvement.

[11. The rent payable by an under-raiyat in respect of any land held by him
shall not exceed —

(a) where the rentis payable in kind as a share of the produce
one-lfourth of the produce of such land or its value
estimated in the prescribed manner if plough cattle for the

Substitnted by TLR & LR (Second Amendment) Act, 1974, we f. 28.2. 1974,
Inserted by the TER & LR (Third Amendmenr Act. 1975w f. 27.2.1975.
Substitneed by TLR & LR (Second Amendment) Act, 1974, wef 2821974,
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cultivation of such land is supplied by the raiyat and
one-fifth of such produce or its value as so estimated if
plough cattle 1s nol supplied by the raiyat;

(b) inany other casc, four times the land revenue payable in
respect of the land.

'[IT1A.Where the rent in kind payable by an under-raiyat in respect of any
land is a share of Lthe produce, the competent authority shall, on
application, convert such rent into fixed produce rent cquivalent to such
quantity of the normal produce of such land as dctermined in the prescribed
manner. |

112. (1) The rent payable by an under-raiyat shall, subject to the
provisions ol section 111, be the rent agreed upon between him and the raiyat,
or where there is no such agreement, the reasonable rent.

(2) The rent shall bc paid at such times and in such manner as may
have been agreed upon, or in the absence of such agreement, as may be
prescribed.

113. (1) The competent authority may, on application made to in this
behalf by the raiyat or the under-raiyat, determinc the reasonable rent for any
land.

(2) The form of application under sub-section (1) and the proccdure
to be followed by the competent authority shall be such as may be prescribed.

(3) Indectermining the reasonable rent, the competent authority shall
have regard to —

(a) therental value of lands used for similar purposes in the
locality ;

(b) the profits of agriculture of similar lands in the locality ;

(c) the price of crops and commodities in the locality ;

(d) the improvements, if any, made to the land by the raiyat or
the under raiyat ;

(e) the land revenue payable in respect of land ; and

(F) any other factor which may be prescribed.

1. Substitited by TLR & LR (Second Amendment) Acr. 1974, wef 28.2.1974.




(4) Where the reasonable rent for any land has becen determined
under this section. It shall not be altered for a period of five yeurs except on
any of the following grounds, namely :-

(a) that the qualily of the land has deteriorated by flood or
other natural causes ;

(b) thatthere has becn an increasc in the produce of the land
on account of improvements made to it at the expense of
the raiyat ;

(c) that the exient of land has been altered by more than one
acre by alluvion or dilluvion ;

(d) thatthe land has been partially or wholly rendercd unfit for
cuitivation.

(5) Nothing in sub-sections (I} to (4)shall affect the right of the
Government to make an order directing the determination of the reasonable
rent of lands in any specified area.

[14. (1} In any casc in which rent is payable in kind, the raiyat or the
under-raiyat may apply in writing to the cometent authority in the prescribed
form and manncr, for commuting the rent intc money rent.

(2) On receipt of such application, the competent authority shall,
after giving notice Lo the other party, determine the money rent payable for

the land in accordance with the following provisions but not exceeding the
maximum rent specified in section 111

(3) Indetermining thc money rent, regard shall be had to—

(a) the average money rent payable by under-raiyats for land
of similar description and with similar advantages in the

vicinity ;

(b) the average value of the rent for the land actually received
by the raiyat during the three years preceding the date of
application ;

(c} theaverage prices of crops and commodities in the locality
during the three years preceding the date of application ;

(d) the improvements, if any, made to the land by the raiyat or
the under-raiyat ; and

(e} any other factor which may be prescribed.
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115. Every raiyat shall give or causc to be given a rcceipt for the rent
rcceived by him or on his behalf in such form as may be prescribed duly
signcd by him or his authorised agent.

116. If any raiyat recovers from an under-raiyat rent in excess ot the amount
due under this Act, he shall forthwith refund the excess amount so recovered
and shall also be liable to punishment as provided in this Act.

'116A.  Notwithstanding anything contained in any contract, an undcr-
ralyal may pay the renl lo the competent authority in the prescribed manncr
on the raiyat's refusal 1o accept the rent offered to him and shall on such
payment get valid discharge of his liability Lo pay the rent to the raiyat who
shall be paid the rent or market value thercof in the case of rent in kind, by
such authority after deducting such recovery charges as may be prescribed. ]

117. (1) Where a raiyat has obtained from or been granted by the
Government any relict by way of suspeasion or remission, whether in whole
or in part, of the land revenuc payable in respect of his land, he shall be
bound to give, and the under-raiyat concerncd shall be entitled to receive
{rom the raiyat, a corresponding or proportionale relief by way of suspension
or remission of rent payable in respect ol such land,

(2) The nature and extent of the reliel which a raiyatis bound to give
and which the under-raiyat is entitled to receive under sub-scction (1) shall
be determined in accordance with the rules made under this Act.

(3) No suit shall lie and no decree ol a civil court shall be executed
for the recovery by a raiyat of any rent the payment of which has been
remitted, or during the period tor which the payment of such rent has been
suspended, under this section.

(4) The period during which the payment of rent is suspended under
this scction shall be excluded in compuling the period of limitation for any
suit or proceeding {or the recovery of such rent

(5) If any raiyat fails to suspend or remit the payment of rent as
provided in sub-scction (1), he shall be liable to refund to the under-raiyat
the amount recovered by him in contravention of the provisions of this
scction and shall also be liable to punishment as provided in this Act.

i, Sabstitwred by TLR & LR (Second Amendment] Act, 1974, wef. 2831974




118. (1) Noperson shall be evicted from any land held by him as under-
raiyat except under the order of the competent authority made on any of the fol-
lowing grounds, namely :-

(a) thatthe land has been reserved for personal cultivation of
the raiyat under section 101, oris deemed to have been
reserved for personal cultivation of the raiyat under
seclion 103 ;

(b) thata notice has been given to the under-raiyal under sub-
section (3) of section 105;

(c} thatthc under-raivat has intentionally and wilfully com
mitted such acts of waste as are calculated to 1mpair
materially or permanently the value or utility of the land
for agricultural purposes ;

(d) that the under-raiyat has failed to pay rent within a period
of three months aller it [alls due :

Provided that the competent authority may, tf it thinks {i(, grant further
time not exceeding six months for payment of the rent ;
(e) thatthe under-raiyul, not being a person under disability,
has, after the commencement of this Act, sublet the land
without the consent in writing of the raiyat.

(2) Noarder for eviction of an under-raiyat shall be executed till the
standing crops, if uny, on the land are harvested.

(3)  Where any Jand bas been reserved for the personal cultivation of
a raryal by an order made under sub-scction (3) of scction 101, no suit or
application for the eviction of the under-raiyat in respect of such land under
clause (a) of sub-section (1) shall hie after the expiry of five years from the
commencement of this Act or one year [rom the date of the said order,
whichever is later :

Provided that where any such raiyat 1s a person under disabilily, such
suil or application may be instituted or made within a period of five years
from the date when the disability ceases.

Explanation — For the purposes of this sub-section, the disability of aperson
shall cease —

(1)  inthe case of a widow, if she re-marries, on the date of her
[ 78]
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remarriage or it any person succeeds to the widow on her

death, on the date of herdcath ;

(b) inthecase of a minor, on the datc of his attaining majority ;

{c) 1nthe case ol a woman who is unmarried or who is divorced
or judicially separated from her husband. on the date of her
marriage or remarriage, as the case may be, or in the case of
a woman whose husband is a person falling under clavse {d)
or (e}, on the dale on which the disability of the hushand
ceases ;

(d) inthe case of a person who is a member of the Armed Forces
of the Union, on the date of his discharge [rom service or of
his posting Lo the reserve ;

(¢} in thccase of a person sulfering [rom a physical or mental
disability, on the datc on which the disability ceases to exist.

Restoralionof | |9, Where a person who has tuken possession of any land by evicting an
possession ol y;pqer_rajyar (herefrom on the ground that the land had been reserved for

land to vnder
ruiyal

personal cultivation by him., [ails (o cultivate such land personally within ong
year from the date on which he 100k possession thereot or ccases Lo cultivate
such land personally in any year during a penod of four years next following,
thc undcr-raiyat shall be entitled to be restored to possession of the land [rom
which hc was evicted.

Explanation — For the purpose of this section, land shall not be deemed 1o be
under the personal cultivation of a person (not being a person vnder
disability) unless such person or a member of his family cngages himself in the
principal agricultural operations.

Certain bnds to e ] 20.  [f a raiyat fails to —
non-resumable land

ofunder-ruiyat.

()  apply for reservation of any land within the period prescribed
in‘section 100, and the land is notdeemed to have been
reserved under section 103, or

(b) file asuit or application for the eviction of the under-raiyat
from any land reserved under section 101 within the period
prescribed in sub-section (3) of section 118, or

{c) cultivate or ceases to cultivate the land the under-raiyat is
restored to possession of the land under section 119,

the competent authority may suo motu and shall, on application, after

making such inquiry as may be prescribed, declare the land to be the
non-resumable land of the under-raiyat.
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121. (1)  An under-ruiyat who has made any improvement at his own
expense on the land leased to him shall, it he is to be evicted under the
provisions of this Chaptcr, be entitled to receive compensation, before he 15 so
cvicted, for such improvement as, in the opinion of the competent
authority, is reasonable.

(2} The compensation payablc to an under-raiyat under sub-section
(1) shall be determined i accordance with the value of such improvements
on the date of cviction, and in dctermining such compensation, regard shall
be had to the tollowing maitters namely :-

(a) the amount by which the value of the land has increased by
reason of the improvement ;

(b) the condition of the improvement at the date of the
determination of the value thereof and the probable
duration of its effect ;

(c} the labour and capital involved in the making of the
improvement ; and

{d) the advantages securcd by the under-raiyat in considera-
tion of the improvement made by him.

(3) Inany case in which compensation is payable 10 an under-ratyat
under this section, the competent authority may direct that—

(a) the whole or any part of any loan which the under-raiyat
has taken on the security of his intcrest in the land under-
section 109 and which is outstanding shall be de-ducred
from such compensation and paid to the Government or
the co-operattve society, as the case may be |

(b) any arrear of rent due by the under-raiyat 1o the raiyat and
the costs, if any, awarded to the raiyac shall be adjusted
against the compensation.

122. Anunder-raiyat against whom an order of eviction has been passed,
shall be entitled to remove within such time as is deemcd reasonable by the
competcnt authority any work of improvement which can be severed from
the land and which the under-raiyat dcsires to remove, or any building or
construction or work (which is not an improvement) in respect of which the
raiyal is not willing to pay the compensation.
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'1123.(1)  Notwithstanding anything contained in any other law for the time be-
ing in force or any decree or order of any court where a Bargardar of any land has,
on or after the 28th February, 1974, surrendered or been evicted from such land
in contravention of the provision of this Act, the competent authority may, suo
motu or on application made by the Bargadar, restore him, in the manner as may
be prescribed, to possession of the land which he surrendered or from which he
was evicted.

Explanation — In this section the term 'bargadar’ shall have the same
meaning as detined inclause (bb) of section 2 of this Act, but shall not
include an under-raiyat within the meaning of clause (v) of section 2
of this Act.]

(2) The competent authority shall, before making an order under
sub-section (1), make such inquiry as may be prescribed.

124, Where a tenancy is sought to be terminated on the ground that the
under-raiyat has materially impaired the value or utility of the land for
agricultural purposes, if the damage to the land admits of being repaired or if
pecuniary compensation would afford adequate relief, no proceeding for
eviction shall lie against the under-raiyat unless and until the raiyat has served
on the under-raiyat a notice in writing specifying the damage complained of
and the under-raiyat has failed within a period of one year from the service
of such notice Lo repair the damage or to pay compensation thereof.

°[125. After the enforcement of the Tripura Land Revenue and Land
Reforms (Second Amendment) Ordinance, 1974 no under-raiyat shall
surrender any land held by him except to the Colleclor who shall lcase out
surrendered land in the prescribed maner to any other deserving person and
the lessee shall acquire all the rights of the under-raiyats who relinquished
his rights."

125A. Notwithstanding anything contained in the other provisions of this
Act, the State Government may, by notification with effect from such date as
may be specified in such notificatjon, declare all lands held by under-rayats
in any local area to be their non-resumable lands and the provisions of
sections 126 to 130 shall, as far as may be, apply to such lands.]

1. Imseried by TLR & LB (Fifth Amendmenr} Act, 1979 wef. 23.7.1979.

2. Substitited by TLR & LR (Second Amendment) A1, 1974, wey  28.2,1974.
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126. Subject to the other provisions of this Act, the ownership of any land
which is dcclared to be the non-resumable land of an under-raiyat under
section 104 or section [20 or section 125A shall stand transferred from the raiyat
thercof Lo the undcr-raiyat with cffect from the date ef such
declaration, and the under-raiyat shall become the owner of such land and
be liable to pay land revenue therefor.

127. (1) 1In respect of every land thc ownership of which stands
transferred to the under-raiyat under section 126, the raiyat shall be entitled
to compensation which shall consist of the aggregale of the following
amounts, that is Lo say —

{a) an amount equal to thirty times the {ull land revenuc
payable for the land or, if the land is held revenue-[ree or
al a concessional rate, thirty times the amount of land
revenue payable for similar lands in the locality;

(b} the value of trees, if any planted by the raiyat.

Explanation — Where any improvement has been made on the land at the
cxpense of the raiyat at any (ime subsequent to the last settlement, the land
revenue for the purpose of this section shall be the land revenue payable for
similar [ands in the locality.

(2)  The land revenue payable for similar 1ands in the locality and the
value of trces referrcd to in sub-section (1) shall be determined in the
prescribed manner.

'[{3) The compensation payable to a raiyat under this section shall be
determined by competent authority in the manner prescribed.]

[28. (1) The compensation to which a ratyat is entitled undcer section 127
shall be paid to him by the Government in the first instance, and it may be
paid in cash, in lump sum or in annual instaiments not exceeding twenty or
in the form of bonds which may be negotiable or non-negotiable but
transferable.

(2) From the date of the declaration referred 'to in section 126, the
raiyat shall be entitled to interest at the rate of 24~ per cent. per annum on
the compensation or such portion thereof as remains unpaid.

{. Substibved by TLR & IR {Second Amendmens) Act, 1974, wef 2821974,
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(3} Any mortgage of, or cncumbrance on, the land of which the
owncrship is transferred to the uader-raiyat under section 126 shall be a valid
charge on the amount of compensation payable to Lhe raiyat.

(4) Notwithstanding anything contained in sub-scctions (1) to (3),
wherc the person entitled 1o compensation under section 127 1s a charitable
or religious institution, the compensation shatl, instead of being asscssed
under that section, be asscssed as a perpetual annuity equal to the reasonable
reat for the land, less the land revenue payable on such land. The amount so
asscssed shall be paid to such institution in the prescribed manner.

129. (1) Every under-raiyat to whom ownership ol land has becn
transferrcd under section 126 shall be liable to pay to the Government in
respect of that land compensation as determined under section 127.

{2) The compensation shall be payable in cash, in lump sum or in
such number of annual instalments not exceeding twenty as may be
prescribed. Interest at the rate of 21 per cent. per annum shal be payable on
the compensation or such portion thereof as remains unpaid.

(3) The compensation payablc under this section shall be a charge
on the land.

(4) Thecompensation or any instaiment thereof shall be recoverable
in the same manner as an arrear of land revenue.

130. When the compensation or the first instaiment of the compensation, as
the case may be, has been paid by the under-raiyat, the competent
authority may suo motu and shall, on application made to it in this behalf
issue to the under-raiyat a certificate in the prescribed form declaring him to
be the owner of the land specified therein.

131. (1) If a raiyat at any time intends to sell his land held by an
under-raiyat, he shall give notice in writting of his intention to such
under-raiyat and offer to sell the land to him. In case the latter intends to
purchase Lhe land, he shall intimate in writing his readincss 1o do so within
two months from the date of receipt of such notice.

(2) [Ifthereis any dispute about the reasonable price payable for the land,
either the raiyat or the under-raiyat may apply in writing to the competent authority



for determining the reasonable price ; and the competent authority, after giving
notice to the other party and to all other persons interested in the land and after
making such inquiry as it thinks fit, shall fix the reasonable price of the land which
shall be the average of the prices obtaining for sinular lands in the locality during
the tcn years immediately preceding the date on which the application is made.

(3) Theunder-raiyatshall deposit with the competent authority the amount
of the price determined under sub-section (2) within such period as may be
prescribed.

(4) On deposit of the entire amount of the reasonable price, the
competent authority shall issue a certificate in the prescribed form to the
under-raiyat declaring him to be the purchaser of the land ; the competent
authority shall also direct that the reasonable price deposited shall be paid to
the raiyat.

{5) If an under-raiyal does not exercise the right of purchase in
response (o the notice given to him by the raiyat under sub-section (1) or
fails to deposit the amount of the price as required by sub-section (3), such
under-raiyat shall forfeit his right of pucrchase, and the raiyat shall be
entitled to sell such land to any other pcrson.

(6) The forfeiture of the right to purchase any land under this section
shall not affect the other rights of the under-raiyat in such land.

132. (1) The State Government may, by notification in the Official
Gazctte, make rules for carrying out the purposes of this Part.

(2) In particular, and without prcjudice to the generality of the
foregoing power, such rules may provide for —

(a) the form of notices to be issued under this Partand the
manner of their service ;

(b)  the manner of holding inquiries under this Part ;

(c) the circumsiances in which and the period for which land
used for agricultural purposes may be left uncultivated ;

(d) the conditions subject to which lands may be leased by the
Collector under sectign 106 ;

(¢) the form ol applications to be made under this Pact, the
authorities to whom they may be made and the procedure
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to be followed by such autharities in disposing of the
applications ;

()  the determination of the value of the produce of land, the
profits of agriculture, and the rental values of land, for the
purposes of this Part ;

(2) thetime and manner of payment of rent by the under-raiyat ;

(h)  the form of reccipt for rent to be given by the raiyat ;

(i) the factors to be taken into account in determining reason-
able rent for land and in commuting rent in kind into money
rent |

(j) the nature and the extent of relief to the under-raiyat in
cases of suspension or remission of land revenue by the
Government ;

(k) the determination of compensation for improvemeants to
undcr-raiyats who are cvicted from land ;

(I)  the grant of permission to surrender land ;

(m) the determination of the amount of compensation payable
to the raiyat in respect of the non-resumable lands of
under-raiyats.

{n) the form of certificates to be granted to under-raiyats ;

{0) the determination of the price to be paid by under-raiyat
for land in respect of which the first option to purchase is
exercised ;

(p) any other matter which is to be or may be prescribed.

PART IV
Chapter XI— Acquisition of estate and of Rights of Intermediaries therein

133. In this Part—

Definilions. ) .
(a) estate” means lands included under one entry in any of

the general registers of revenue- paying and revenue-iree
lands and includes —

(i) revenue-free lands nol entered in any register, and

L 85' )




() apartoforasharcinanesiste;

(b} “"homestead' means a dwelling house logether with any court-
yard, compound, garden, or out-house and includes any
outbuildings used for purposes connected with agricutiure
and any family graveyard, library, office, guest-house, grain
store, latrines, boundary walls, tanks, wells or places of
worship appertaining to such dwelling house;

{c} ‘intermediary" mcans a person who holds in an estatc the
right, title or interest of a talukdar and includes —

(i) a person who holds land either revenue-free or at a
concessional rate, and
(i) atenure holder;

(d) "tenant” means a person who cultivates or holds the land
of an intermediary under an agreement, express or imptied,
on condition of paying therefor rentin cash or inkind or
delivering a share of the produce and includes a person
who cultivates or holds land of and intcrmediary under the
system generally known as " bhag", "adhi" or "barga” ; and
the term "sub-lenant” shall be construed accordingty ;

(e) ‘'tenurc holder’ means a person who has acquired from an
intecrmediary the right to hold lands for the purpose of
collecting rents or bringing them under cwtivation by

establishing tenants thereon.

134, (I) Assoon as may be alter the commencement of this Act, the State
Government may, by notification in the Official Gazelte, declare that, with
elfect from the date speciticd in the notification {(herein- after referred (o as
the vesting date), all estates situated in any area or areas and ali rights, title
and interest of every intermediary in such estales shall vest in the
Government free from all encumbrances.

(2} Every notification under sub-section (1) shall aiso be published
in such other manner as may be prescribed.

(3) The publication of a notitication in the manner provided in sub-
sections (1) and (2} shall be conclusive evidence of the notice of declaration
1o the intermediaries whose intcrests are affccted by such notification.
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135. Notwithsianding anything contained in any law for the time being in force or
in any agreement or contract, express or implied, with effect from the vesting
date —

(2)

(1)

(b)

{c)

(d)

each estate to which the notification relates and all rights,
title and interest of intermediaries in such estate shall vest
in the Government free from all encumbrances, including-

rights in hats, bazars, ferries, forests, wastelands, abadi sites,
fisheries, tolls and other interests ;

rights in any building other than a dwelling house or in any
part of such building, used primarily as office or cutcherry
for collection of rent ;

all grants and conflirmation of title to the estate and rights
thercin made in favour of an intermediary shall cease and
determine .

any building used for educational or charitable purposes
and held by the intermediary shall vest in the Government
for those educational or charitable purposes ;

subject to the other provisions of this Act, every lenaat
holding any land under an intermediary shail hold the same
directly under the government as a ratyat theceof or '[as a
non-agricultural tenant thereof, as the case may be] and
shall be liable to pay to the government land revenue equal
to the rent payable by him to the intermediary on the vesting
date, subject to a maximum of the value of one-eighth of
the gross produce which value shall be determined in the
manner prescribed :

Provided that the tenant shall become the owner of any
building or structure constructed on such land at the
expense of the intermediary on payment of such
compensation to the intermediary as is equivalent to its
market value on thc vesting date, which value shall be
determined in accordance with the rules made in this
behall ;

I.

Tseried by the TER & LR (Thivd Amendovem) Aet, 1975, wef. 27 21975
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(e) all arrears of land revenue, local raics, cesses and other
ducs lawfully payable to the Government by the interme-
diary on the vesting datc in respect of the estate shall,
without prejudice to any other modc of recovery, be
recoverable by deduction from the compensation payable
to the intermediary ;

136. (1) Notwthstanding anything contained in sections 134 and 135, an Rights of
intermediary shall, subject to the provisions of sub-section (2), be entitled to intermediary

; retain with effcct from the vesting date — ]“’ “;"“““
H anas.

(a) homesteads, building and structures together with the
appurtenant thereto in the possession of the inter-mediary
other than buildings vested in the Government under
section 135 ;

(b} lands under the personal cultivation of the intermediary ;

(¢) lands in which permanent rights have not alrcady accrued
to a tenant under any custom, agreement or law and which
have been leased by an intermediary who, both at the com-
menccment of the leasc and on the vesting dale, was a
person undcr disability ;

(d) lands hcld by the intcrmediary as mortgagor which arc
subject to usufructuary mortgage and are under the
personal cultivation of the mortgagee ;

(e) lands compriscd in orchards or used for the purpose of
live-stock breeding, popultry, farming, or dairy farming,
which arc in the occupation of the intermediary ;

(f)  so much of the lands comprised in a tea gardcn,
mill, factory or workshop as in the opinion of the State
Government is required for such tea garden, mill, factory
or workshop.

(2) Anintermediary who is entitled o retain possession of any land
under sub-scction (1) shall hold such land directly under the Government
from the vesting date as a raiyat thereof '[or as a non-agricultural tenent
thereal, as the case may be] and be liable to pay therefor land revenue at full
rate applicabic (o similar Jands in the locality.

{. Inxerted by the TLR & LR (Third Amendmen) Act, F975, wef. 2721975,
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137. (1) The Collector shall take charge of estates and intcrests of
intermediarics which vest in the Government under section 133.

(2) For the purpose aforesaid, the Collector may, by written order
served in the prescribed manner, require any intermediary or other person in
possession of any such estate or interest Lo give up such possession by a date
to be specified in the order (which shall not be earlier than sixty days from
the date of scrvice of the order) to deliver by that dae any documents,
registers, or records, connected with the management of such estate or
interes! which are in his custody to furnish a statement in the prescribed torm
in respect of such estate or interest.

(3) The Collcctor or any other officer authorised by him in this
behall may take such steps or use such force as may be necessary to enforce
compliance with the order and may also enler any building or place for the
purposce ol 1aking possession of the documents, registers or records referred
to in sub-section (2).

(4) An intermediary shall be entitled to make inspection of any
documents, registers or records which have been dclivered to or taken
possession of by the Collcctor, to make notes there(tom or to have certified
copies Lhercof granted to him. No [ees shall be charged for making
inspection or for making notes, but fees may be charged, according 1o the
prescribed scale, for the grant of cerlificd copies.

(5) Nothing in this section shall be decmed to authorise the
Collector to take possession of —

{a) any land or of any right of an intermediary therein, which
may be retained by the intermediary under section 136, or

(b) any rcligious instilution or any building connected
thercwith.

138. If there is any dispute as to the possession of any homestead or land or
building referred (o in-sub-section (1) of scction 136, the Collector shall, on
application made to him in this behalf, make such inquiry as he deems fit and
pass such orders thereon as may appear to him just and proper.

139. An appeal against an order of the Collector passed undcr section 138,
if preferred within sixty days of such order, shall lie wo the District Judge
having jurisdiction.
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Chapter XIT — Assessment And Payment Of Compensation

140. Every intermediary, whose right, 1itle and interest in any estate vest in
the Government under Chapter X1 shall be entitled to receive and be paid
therefor compensation as hercinafier provided.

[41 The compensation referred to in section 140 shall be due as from the
vesting date and the portion remaining unpaid shall carry interest at the rate
of 2% pcr cent. per annum.

142. (1) Forthe purpose of assessing compensation under this Chapter —

()
(b}

()

every intcrmediary shall be treated as a scparaie unit,

If two or more intermedianes hold an estate or any interest
therein jointly, the share of each intermediary in such
estate or interest shall be treated as a separate unit :

Provided that where any such estate or interest is held by a
Hindu joint family consisting of a common ancestor in the
male line and his descendants,the family shall, if the com
mon anceslor was alive on the vesting date, be treated as
one unit ;

if an intermediary holds shares or interest in two or more
eslates, the aggregate of his shares or interest in all such
estales shall be treated as a single unit.

(2) Notwithstanding anything lo the contrary contained in any other
law, no partition or transfer by way of sale or gift of an estate or part thereof
made on or after the 10th August, 1957, shall be recognised for the purpose
of assessing the compensation.

(3} Nothing in sub-section (2)shall apply to—

(a)

(b)

any sale made under an order of court in execution of any
decree ov order for payment of moncy, or

any sale or gift made in favour of a wakf, a trust, an
endowment or a society registered under the Societies
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81 of 1860,

Regis tration  Act, 1860 and established wholly for
charitable purposes, unless the Government in any
particular case directs otherwise.

Appointmentof 143, The State Government shall, as soon as possible after the publication
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of a notification under section 134, appoint one or more olficers 10 be
compensation officers to prepare compensation assessment rolls and to
perlorm such other dutics as may be prescribed.

144. (1) The compensation officer shall prepare a compensation
asscssmenl roll in respect of every estate vested in the Government under
Chapter XL

(2} The compensation assessment roll shall contain particulars of
the gross income and the net income from the cstite, the share of the net
income of the intcrmediary or each of the intermediaries, the amount of
compensation payable to him or them and such other particulars as may be
prescribed.

(3)  Where an intermediary has shares or interest in two or more
eslates all of which have vested in the Government, the particulars of the
shares or tnterest of such intermediary in the net income from all such estales
and the compensation payable to him in respect of his shares or interest in all
such cstates shall be shown in the compensation assessment roll relating 1o
any one of such estates.

(4)  Where an intcrmediary has shares or interest in two or more
estales either or any of which has not vested in the Government, the
compensation payable to the intermediary shall be determined aller all such
estates have vested in the Government, on the basis of the aggregatc of his
sharcs or interest in the net income from all such estates.

(5)  Nothing in sub-section (4} shall be construed as authorising the post-
ponement of payment of ad interim compensation to any such
intermediary as is referred to in that sub-section in respect of estates which
have vested in the Government.

(6) Forthe purpose of preparing the compensation assessment roll, the
compensation officer may require an intermediary to submit such
statements and furnish such particulars as may be prescribed.

91



145. (1} For the purpose of assessment of compensation payable in

respect of an estate —

(a)

(1)

(iii)

(iv)

(b)

()

(i)

e ————— 0] |

the gross income {rom Lhe estate shall be taken to consist

of —

in respect of lands those referred to in scction 136, the rents,
cesses, local rates and other amounts payable or deemed to
be payable to the intermediary or intermediaries by the
tenants and tenure-holders for the previous year, including
the commuted value of rents payable inkind which value
shall be determined in the prescribed manner ;

the gross income from abadi sites, fisherics, hats, bazars,
ferries, forest, tolls, waste lands and other interests in the
estate for the previous year ,

the aggregate of the annual rents for the previous year from
buildings used as offices or cutcherries and any other
building which vest in the Government ;

any other income during the previous year appertaining (o
the estatc vesting in the Government not expressly

mcntioned in the foregoing sub-clauses ;

the net income from the estatc shall be computed by
deducting from the gross income the following, namely :-

any sum which was payable by the intermediary or
interinediarics during the previous year as land revenue,
cesses, local rates orrentto the Government in respect of
the interests to which the gross income relates ;

any sum payable under the Bengal Agricultural Income-
tax Act, 1944, as extended to Tripura or the Indian
Income-tax Act, 1922, during the previous year as defined

~1n those Acts, inrespect of the interests to which the gross

income relates ;
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(i) charges on account of management and collection at the
following rates, namely : —

Amount of gross income Rate

{a) Where the gross income exceeds 15 per centum of such gross income.
Rs. 30,000.

(b) Where the gross income exceeds 12% per centum of such gross income.
Rs.10,000 but does not exceed
Rs. 30,000.

(c) Where the gross income exceeds 10 per centum of such income.
Rs.5,000 but does not exceed
Rs. 10,000.

(¢f) Where the gross income exceeds '}'% per centum of such gross income.
Rs.2,500 but does not exceed
Rs. 5,000.

{e) Where the gross income does 5 per centum of such gross income:
not exceed Rs. 2,500.

Provided that the net income (after deducting the charges on account of
management and collection) from an estate which falls under item (a), (b), (c)
or {d) shall in no case be less than the maximum net income from an estate
which falls under the item immediately following.

IMustration —  The net income after deducting the charges on account of man-
agement and collection at lki per cent. under item (b) from an estate the gross
income of which is Rs. 10,100 will be Rs. 8,837. 50 while the net
income after deducting the charges on account of management at 10 per cent,
under item {c¢) from an estate the gross income of which is Rs. 10,000 will be
Rs. 9,000; under the proviso, the net income from the first mentioned estate
shall be taken to be Rs.9,000 and not Rs. 8,837.50.

{2) The net income from the estate as determined under sub-
section (1) shall be apportioned among all the intermediaries having a share or
interest in the estate in the proportion of their shares or interest, and in if doing
so, any dispute involving a question of title arises, the compensation
officer shall refer the parties to a civil court,




Explanation — For the purposc of this sectron except clause (b) (i1) of sub-
section (1), "previous year” mcans the year immediatcly preceding Lhe year in
which the vesting date falls.

146. (1)

The compensation payable to an intermediary shall be a

multiple of his net income trom the estate or where the intermediary has

shares or intercsts in two or more eslates, of the aggregate of his net incomes
from all such cstate, in accordance with the following Lable, namely ;

(a)

(b)

(c)

(d)

{e)

{g)

{h)

Amount of net income

Where the net income does not
exceed Rs. 1,000.

Where the net income cxcceds
Rs.1,000 but does not exceed
Rs. 2,500 .

Where the net income exceeds
Rs. 2,500 but does not exceed
Rs. 3,000.

Where the netincome exceeds
Rs. 5,000 but docs not exceed
Rs. 7,500.

Where the net income excceds
Rs. 7,500 but does not exceed
Rs. 10,000.

Wherc the net income exceeds
Rs. 10,000 but does not exceed
Rs. 13,000.

Where the net income exceeds
Rs. 15,000 but does not exceed
Rs. 30,000.

Where the net income exceeds
Rs. 30,000 but does not exceed
Rs. 50,000.

Total compensation payable

Fifteen umes such net income.

Twelve times such nel income or
the maximum amount under {a)
above, whichever is greater.

Eleven times such net income or
the maximum amount under (b)
above, whichever s greater.

Ten times such net income or the
maximum amount under {c) above,
whichever is greater.

Nine times such net income or the
maximum amount under (d) above,
whichever is greater.

Eight times such net income or the
maximum amount under (¢) above,
whichever is grealer.

Seven times such net income or the
maximum amount under (f) above,
whichever is greater.

Six times such net income or the
maximum amount under (g) above,
whichever is greater.
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payable lo
intermediary.




Disposal of
creditors,

(i)  Where the net income exceeds Five times such net incomc or the

Rs. 50,000 but does not excecd maximuim amount under (h) above,
Rs. 1,00,000. whichever is greater,

{j)  Wherc the netincome exceeds Three times such net income or the
Rs. 1,00,000 but docs not exceed  tmaximum amount under (i) above,
Rs.3,00,000. whichever is greater.

(k)  Where the net incomce exceeds Two times such net income or the
Rs. 3.00,000. maximum amount under (j) ubove,

whichever 1s greater.

(2) Where the net income or any portion of the net income from an
estatc is deducted exclusively to charitable or religious purposes, the
compensation payable in respect of such net income or portion shall , instead
of being assessed under sub-section (1), be assessed as a perpetual annuity
equal to such net income or portion, as the case may be, payable in the
prescribed manner for those purpose.

Explanation — For Lhe purpose of this sub-section if the salary,
recmuneration or any allowance payable to the Mutawalli of a wakf or the
shebait of a Hindu temple or a trustee of any other charitable or religious
trust does nat exceed 15 per cent of the net income, then such net income
shall be deemed to be deducted exclusively to charitable or religious

purpose.

147. (1) The State Government shall appoint a claims officer not below
the rank of sub-judge to dispose of the claims of creditors whose debts are
secured by a mortgage of or charge on any estate or part thereof vested in the
Government under section 134 and to discharge any other duties assigned to
him by this Act or the rules made thereunder.

(2) Every creditor referred to in sub-section (1) shall prefer his claim
in writing before the claims officer in the manner and within the time
prescribed.

(3) The claims officer shall inquire into the claims in accordance
with such rules as may be prescribed and determine the amount to which each
of the creditors is entitled.
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(4) Where there are Lwo or more creditors, the claims officer shall
determine, in accordance with the provisions of the Transfer of Property Act,
1882, the order in which each such creditor is entitled to receive the amount 4 of 1882.
due tohim .

148. (1) Any person aggrieved by an order of the claims officer may, within Appealagainst
sixty days of the date of the order, prefer an appeal to the District Judge thedecision of
having jurisdiction. claims officer.

(2) The decision of the District Judge on appeal, or of the claims
officer where no appeal is preferred, shall be final,

149. (1) After the amount of compensation has been determined in Preliminary
accordance with the provisions of section 146 and entered in the publication
compensation assessment roll, the compensation officer shall cause a draft of fcompensation
such roll to be published in the prescribed manner and for the prescribed :fﬁﬁ;ﬂiaﬁ:
period. The compensation officer shall send copies of the relevant portions ghjections.

of the draft roll to the intermediarics concerned and shall receive and

consider any objections which may be made within three months of the

receipt of such copy to any entry therein or to any omission therefrom. The
compensation officer shall dispose of such objections in ther prescribed

manner.

(2) Separate drafi compensation assessment rolls may be prepared
and published under sub-section (1) far different villages or groups of
villages.

150. Every order of the compensation officer deciding any objection under Contents
sub-section (1) of section 149 shall contain a concise statement of the case, of the order of
the points for determination, the decision thereon and the reasons for such “I’;_“Pe"s""““
- £&r
decision . o

151. (1) From every order passed by a compensation officer under Appeals against
section 150, an appeal shall lie to a Special Judge appointed for the purpose, orderof
within ninety days of the date of the order. compensalion
officer.

(2) An appeal shall lie to the High Court from every order passed on
appeal by a Special Judge under sub-section (1), within sixty days of the
passing of such order, on any of the grounds specified in section 100 of the
Code of Civil Procedure, 1908. 5 of 1908.

—
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(3) Thedecision of the High Court, or of the Special Judge where no
second appeal is preferred, or of the compensation officer where no
appeal to the Special Judge is preferred, shall be final.

Finul public2ation 1 52. (1) Where no objection or appeal has been filed or the objections

and appeals filed have been finally disposed of, the compensation officer
shall cause the draft compensation assessment roll to be finally published, or
make such alterations in the draft compensation assessment roll as may be
necessary to give effect to any order passed on objection made under sub-
section (1) of section {49 or on appeal under section 151 and cause the roll
as so altered (o be finally published, in the prescribed manner together with a
certificate stating the fact of such final publication and the date thereof .

(2) The publication of the compensation assessment roll under sub-
section (1) shall be conclusive evidence that the said roll has been duly made
under this Chapter and every entry in such roll shall, save as otherwise
provided in this Act, be conclusive evidence of the matters referred to in
such entry.

153. (1) No correction of the compensation assessment roll after it has
been finally published under section 152 shall be made except as provided in
this section.

(2) Correction of bonafide mistakes or corrections necessitated by
succession to or inheritance of any interest in the estate can be made by the
compensation officer at any time beflore the payment of compensation, either
of his own motion or on the application of the person interested, but no such
correction shall be made while any legal proceeding affecting such entry is
pending.

(3) Every time a correction 1s made under sub-section (2}, the
compensation officer shall cause a draft of the correction to be published in
the same manner as the draft compensalion assessment toll, and after
considering and disposing of any objections that may be made, shall cause
the correction to be finally published.

154. After the vesting date and before the final publication of the
compensation assessment roll, ad interim payment Lo the outgoing
intermediary may be made as follows :-

(a) the compensation officer shall calculate the probable



amount of compensation payable to him,

{b) twoand half percent. of such probable amount shaltbe
paid ad aterim to each intermediary in cash every year
until such time as the compensation assessment roll is
finally published ;

{c) if there is any dispute as to the title of any person to
receive the amount or as te the apportionment of it, the
amount shall be kept in deposit in the manner prescribed
until the dispute is finally determined ; and on such deter-
mination, the compensation ofticer shall pay the amount
or the portion Lhereof 1o the person or persons entitled to
receive the same.,

155. (1) After the compensation assessment roll has been finally Modeof
published, the compensation officer shall deduct from the amount shown in paymentof
such roll as payable to an intermediary or any other person having interestin ¢empensatan.

the estate, the following amounts, namely —

(a) adinterim payments made under section 154 ;

(b} the amount, if any the deduction of which has been
ordered under section 135 ;

(c) the amounts payable to creditors as determined by the
claims officer.

(2) The balance remaining after the deductions referred to in sub-
section {1} are made shall be given in cash, in one lump sum or in annual
instalments not exceeding twenty, or in bonds, or partly in cash and partly
in bonds, in accordance with such rules as may be prescribed.

{(3) The bonds referred to in sub-section (2) may be either
negotiable or non-negotiable, and transferable in such circumstances and in
such manner as may be prescribed and shall carry interest at the rate of two
and a half per cent. per annum on the amount outstanding thereon, with
effect from the date of issue.

(4) If any dispute arises as to the title of any person to receive the
amount or as to the apportionment of it, the compensation officer may, if he
thinks fit, keep the amount of compensation or the bonds referred to above
in deposit in the manner prescribed until the dispute is finally determined ;
and on such determination, the compensation officer shall pay the amount
or the portions thereof to the person or persons entitled to receive the

same.
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156. (1) Ifany person claiming as maintenance holder to be entitled to any
portion of the compensation awarded to any intermediary under this Chapter applies
to the compensation officer for payment of the same to him, the compensation
officer may, with the consent of the intermediary, direct the payment to the applicant
out of the compensation of such amount as the intermediary may have agreed to
be paid to the applicant, and any such payment shall be a vaild discharge of the
lability of the Government in respect of the amount so paid,

(2} If the intermcdiary does not give his consent, the compensation
officer shall direct the applicant to file, within three months, a suit or other
proceeding in the court having jurisdiction to establish his claim and order
that the amount claimed shall not in the meantime be paid to the
intermed:ary.

(3) The Government shall not be made a part to any suit or
proceeding instituted or commenced 1n pursaance of any direction given un-
der sub-section (2).

(4) If the suil or proceeding referred to in sub-section (2) is
instituted or commenced within the period aforesaid, the compensation
officer shall place the amount claimed at the disposal of the court before
which such suit or proceeding is instituted.

(5) If the suit or proceeding is not instituted or commenced within
the period of three months aforesaid, the compensation officer shall order
the amount to be paid to the intermediary.

Explanation — For the purpose of this section, a maintenance holder means a
person entitled to receive maintenance under a registered deed, decree or order
of court.

157. Ifanyintermediary entitled to receive compensation in respect of any interest
is a person incompetent [o alienate such interest, the compensation officer shall
keep the amount of compensation payable in respect of such interest, whether in
cash or in bonds, in deposit with the Collector who shall arrange to invest the cash
or the income from the bonds in the purchase of such Government or other approved
securities as the Collector thinks fit and shall direct the payment of the income
from such investment to the intermediary who would for the time being have been
entitled to hold and enjoy such interest if it had not vested in the Government ; and
such cash, bonds and securities shall remain so deposited until they are made over
to any person or persons becoming absolutely entitled thereto :
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Provided that nothing herein contained shall affect the hability of any
person who may receive the whole or any part of any compensation under
this section to pay the same to the person lawfully entitled thereto.

138. The Collector, the compensation officer and the claims officer, for the Inquiriesto
purposes of any inquiries or proceedings under this Part, shall have the same be judicial

powers as are vested in a court under the Code of Civil Procedure, 1908 in Proveedings.
respect of —
{a) enforcing the attendance of any person and examining him
on oath or affirmation ;
(b} compelling the production of documents ; and
(c) issuing commission for the examination of witnesscs ;
and such inquiries or proceedings shall be deemcd to be
judicial proceedings within the meaning of section 193
and 228 of the Indian Penal Code.
Penalties.

159, Whoever —

(a) wilfully fails or neglects to comply with any requirements
made of him under this Part, or

(b) contravenes any lawful order passed under this Part, or

{c)  obstructs or resists the taking by the Collector or any other
officer authorized by him in writing of charge of any prop-
erty which is vested in the Government under this Part, or

{d) furnishes information which he knows or believes to be
false or does nol believe 1o be true,
shall, on conviction before a Magistrate, be punishable with
fine which may extend to five hundred rupees.

160. Where, as a result of the operation of this Part, any person acquires the Application
right to hold land either as a raiyat or an under-raiyat, the provisions of Part °[Partlll

M1 shall as far as may be, apply to the determination of such right and in such :Jgenﬁ;’gn;ym
application, any reference in the said Part to the commencement of this Al g yndermiyats
shall be construed as a reference to the vesting date. under Part IV.

161. (1) The State Government may, by notification in the Official Power to

Gazette,make rules for the purpose of carrying out the purposes of this Part, make rules.
(2) In particular, and without prejudice to the generality of the

foregoing power, such rules may provide for—




(@)
(b)
(c)
()

(e)

&

(e)
(h)

()

)

(k)
)

{m)

(n)

(0)

the manner of publication of a notification under
section134 ;

the procedure Lo be followed and the forms to be adopted
ininquiries and proceedings under this Part;

the mode of service of any order, notice or other documents
under this Part ;

the form of the statements to be furnished by
intermediaries ;

the inspection of and making notes from documents,
registers and records under section 137, the grant of
certifted copics thereof and the fee to be charged for such
arant;

the form and the manner in which compensation
assessment rolls shall be prepared and the particulars to be
mentioned therein ;

the manner of apportionment of net income among
intermediaries ;

the procedure Lo be [ollowed in the case of intermediaries
having shares or interest in different estates ;

the manner in which the preliminary and the final
publication of the compensation assessment roll shall
be made ;

the manner of determining the amount of annuities
payable to religious and charilable institutions and the
procedurg for making payments ;

the manner in which the mcome of the previous year shall

be determined ;

the determination of the amount of ad interim
compensation ;

the manner in which and the period within which creditors
may prefer their claims before the claims officer and the
pracedure to be followed in the disposal of such claims ;

the manner in which objections shall be submitted to the
compensation officer and the procedure to be followed in

the disposal of such objections ;

the manner of determining the commuted value of rents
under section 145 ;
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(p) the marner of preferring appeals under Chapters XI
and XII;

(y) the manner of keeping in deposit the amount ol compensa-
tion under section 155 and 157 ;

(r) the form and contcnts of bonds ;

(s) the manner in which, and the circumstances under which
bonds shall be transferable ;

(t)  any other matter which is to be or may be prescribed.

PART V
Chapter X1l — Ceiling on Land Holdings

' [Exemption — 162. The Provisions of this Chapter shall not apply 1o any
land owned or held by the Central or the State Government or a local
authority or Bhudan Yajna Committee or a Co-operative Bank or a bank.

Exemption —  In this section the expression 'bank' shall have the same mean-
ing as in section 109.]

2 [Definitions — 163. For the purpose of this Chapter —

(a) ceiling limit”"in relation to land means the
limit fixed under section 164A ;

1(b) "family" in relation to a person shall be deemed
Lo consist of —

(i) the person, the wife or husband as the case may
be, minor sons, unmarried minior daughters, if
any ;

(i) his unmarried adult son, if any, who does not
hold any land ;

{. Substitured by TLR & LR (Fourth Amendwment) Act, 1976, we f. 2821974,
2. Substitwted hy TLR & LR {Second Amendment) Act, 1974, we f 28.2.1974.
2. Substitvied by TLR & LR {Faurth Amendment) Act, 1976, w.ooef. 28.2.1974.
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Ceillings
on holdings

Ceiling
limit,

(i) s married adult son. if any, where ncither such
adult son nor the wile nor any minor son or
unmarried minor daughater of such adult son
holds any land ;

(iv) widow aof his pre-deceased son, il any, where
neithcr such widow nor any minor son or
unmarried minor daughter of such widow holds
any land :

{v) minor son or unmarried minor daughter, if any,
of his pre-deceased son where the widow of
such pre-deceased son is dead and any minor
son or unmarried minor daughter of such pre-
deceased son does not hold any land but shall
not include any other person.

Explanation — For the purpose of this Chapter an adult unmanicd person shall
include a man or woman who has been divorced and who has not
remarried thereafter :

Provided that where such divorced man or woman 1is the guardian of
any minor son or unmarried minor daughter or both, he or she, together with
such minor son or unmarried minor daughter, or both, shall be deemed to be
separate family ;] and

{(¢) "land" does not include land used for non-
agricultural purposes.]

164. Onand from the 24th Januacy, 1971 no person shall, whether as a raiyat
or as an under-raiyat or as a mortgagee in possession or otherwise or partly
in one capacity and partly in another, hold in the aggregate any land in cxcess
of the ceiling limit applicable to him under section 164A.

1164A.(1) Theceiling limitshall be —
{a) in the case of an adult unmuarried person, two standard
hectares ;
(b) inthe case of a person who 18 the sole surviving member of
a family, two standard heclares ;
(c) inthe case of a person having a family consisting of two or

1. Inxeried by the TLR & LR (Thivd Amendmeni} Ace. 1973, wef. 22.2.1975.
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more but not more than five members, four standard
hectares ; ,

(d) inthe casc of a person having a family conissting of more
than five members, four standard hectarcs plus 0.06
standard hectare for each member in excess of five so,
however, that the total ceiling limit for such a person shall
notin any case exceed 7.20 standard hectares.

(2) Nolwithsianding anything contained in sub-section (1), where in the
family ol a person there are more members than one, owing land, the ceiling limit
for that person together with the ceiling limit of all members of the family, shall not
in any casc exceed —

(a} where the number of members of such family does not
exceed five, four standard hectares ;

(b} where such member exceeds five, four standard hectares
plus 0.60 standard hectares for each member in excess of
five so, however, that the aggregate of the ceiling limit
shall notin any case exceed 7.20 standard hectares.

(3) For the purposes of sub-section (2), all the lands owned
individually by the members of the family or jointly by some or all of the
members of the family shall be deemed to be owned by the members in the
family.

(4) In determining the extent of land owned by a person having a
family or the sole surviving member of a family or an adult unmarried
person, the share of such person or sole surviving member or such adult
unmarried person, as the case may be, in the fands owned by a co-operative
socily, company, cooperative farming society, a Hindu undivided family ora
firm shall be taken into account.

AT
Explanation — For the purposes of this sub-section, lhe share of a person
having a family or the sole surviving member of a family or an adull
unmarried person in the lands owned by a co-operative society, company,
co-operative farming socity, a Hindu undivided family or u farm shall be
deemed to be the extent of land which could be allotted to him, had such
lands been divided or partitioned as the case may be.

(5} The lands owned by a trust or endowment, other than a public
nature, shall be deemed (o be lands owned by the beneficiaries under the trust or
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endowment and each such beneficiary shall be deemed to be a person holding
land under this Act to the extent of the share of his bencficial interest in the said
trust or endowment.

(6) The ceiling limit for a co-operative sociely, company,
co-operative farming society, a Hindu undivided family or a firm, as the case
may be, shall not exceed the sum'total of the ceiling limils of each member of
such co-operative society, company, co-operative farming society, a Hindu
undivided family or each partner of such firm.

Explanation -  For the purpose of determining the ceiling limit of each
member referred to in this sub-section, any land held separately by a person
who is a member of a co-operative society, company, co-operative furming
sociely or a Hindu undivided family or a partner of a firm shall be deducted
from the ceiling limit referred to in sub-sections (1) to (5) so that the sum
total of the area of land held by such person whether as such member or
partner or individually or as a member of a family may not in any case
excced the ceiling limit applicable to him under these sub-sections.

Submissionol {165, Every person who on the 24th January, 1971 holds land in

refurns. excess of the ceiling limit shall submit Lo the competent authority in the
prescribed form and within such period as the State Government may, by
notification in the Official Gazetle appoint, a return giving the particulars of
all lands held by him and indicating therein the parcels of land not exceeding
the ceilling limit which he desires 1o retain.

Penalty for  166. (1) Where a person required by scction 165 to furnish a retum —
nonsubmission

of reiurns. .. . s .
(a) fails without reasonable causc to do so within the lime

specified in that section, or

(b) furnishes a return he knows or has reason to believe to be
false ; he shall be liable to pay a penalty which may extend,
of the former case, to one hundred rupees, and in the latter
case; to five hundred rupees.

(2} Where the competent authority has reason to believe that a
person required by section [65 to furnish a return has, without reasonable
cause, failed so to do or has submitted a return which he knows or has reason

I, Substititved by TLR & LR {Second Amendment) Act, 1974, wef. 28.2.1974.
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to believe 1o be false, the competent authority shall issuc a notice calling upon such
person Lo show cause wilhin fifteen days of the service thercof why the penalty
provided by sub-section (1) should not be imposed upon him. After the competent
authority on considering the reply or other cause shown is satisfied that the person
has without reasonable causc failed to submit the return within tme or has submiued
arcturn which he knows had reason to believe to be false, he may impose the
penalty provided in the last preceding sub-section and require him to submit a true
and correct return, complete in all particulars, within a periad of onc month from
the datc of the order ].

(3) Ifthe person fails (o comply with the order o submit return within
the time so granted by the competent authority, then the competent authority
may collect the necessary information through such agency as may be
prescribed and the Collector shall take possession of the land in excess of his
ceiling limit without offering him any further opportunity to exercise option in
regard (o the land to be retained by him.]

167. (1) On receipt of any return under section 165 '[or 166] the

Procedure [or

competent authority shall, after giving the presons affected an opportunily of determination

being heuard, hold an inquiry in such manner as may be prescribed, and
having regard to the provisions of *[sections 168 to 168B] and section 169 or
of any rulcs that may be made in this behalf, it shall determine ——

(a)  the total area of land held by each person ;

(b) the specific parcels of land which he may retain ;

(c} theland held 3[or deemed to be held] by him in excess of
the ceiling limit ;

(d) whether such excess land is held by him as a ratyat or as
an under-raiyat or as a mortgagee with possession |

(e) the excess land in respect of which the under-raiyat or the
mortgagee with possession may acquire the rights of the
raiyat or the mortgagor, as the case may be ;

(f} the excess land which may be restored to a raiyat or a
mortgagor,

(2) the excess land which shall vest in the Government ; and

{h) such othcr matters as may be prescribed.

1. Substituted by TLR & LR(Sccond Amendment) Act JO74, w0 28.2.1974.
2, Substitiered bid,
3. Subsritneed ibid,

ol excess land.
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'"(2) Omitted.]

(3) The competent authority shail prepare a hstin the prescribed form
containing the pacticulars determined by him under sub-section (1) and shall
cause every such list to be published in the O[ficial Gazetie and alse in such
other manner as may be prescribed.

| 168. No person who on or after the 24th January, 1971 holds land in cxcess
of the ceiling limit shall, after the date of enforcement of the Tripura Land
Revenue and Land Reforms (Second Amendment) Ordinance, 1974, trans-
fer or partition any land unti] the land in exccess of the ceiling limit 1s deter-
mincd under this Act. )

Explanation — 1In this section, “transfer” means transfer by act of parties
(whether by sale, gift, mortgage with possession, exchange, lease or any other
disposition) made inter-vivos ; and "partition” means any division of land by
act of parties made inter-vivos.

168A. No person shall at any time afler the enforcement of the Tripura Land
Revenue and Land Reforms (Sccond Amendment) Ordinance, 1974 acquire by
transfer or partition any land if he already has in excess of the ceiling limit or land
which, together with any other Jand already held by him, will exceed in the total,
the ceiling limit.

Explanation — Inthissection, “transfer” and "partition™ have the same meanings
as in section 168.

168B.(1) (a) If any land is transferred or partitioned by a person,
holding land in excess of the ceiling limit, after the 24th January, 1971 or in
contravention of the provisions of section 168, except as otherwise provided
in this sub-section, then in calculating the ceiling limit of land which that
person is entitled to hold, the area so transferred or partitioned shall be taken
into consideration, and land exceeding the ceiling limit so calculated be
deemed to be in excess of ceiling limit notwithstanding that the land
remaining with him may not in fact be in excess of the ceiling limnit :

I, Substitwied by TLR & LR (Sccond Amenduent) Act, 1974, we f. 28.2.1974.
2. Substituted ihid,
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Provided that the provisions of this sub-scction shall not apply to the bonafied
transfer or partition of any land effected between the 24th January, 1971 and the
date of enforcement of the Tripura Land Revenue and Land Revforms (Second
Amendment) Ordinance, 1974 and that the onus of proving the bonafied nature
of such transfer or partition shall be on the person who makes the transfer or, as
] the case may be, cfects the partition, to be determined in the manner prescribed.

milafdaalfamdrlqeepanse 8t c=dedpm === - fRasRRE

(by If byreason ol such transfer or partition the remaining
land of the person is lcss than the area so calculated to be
in excess of the ceiling limit, then his all such remaining
land shall be estimated to be excess land ; and out of the
land so transferred or partitioned and in possession of his

: transferce unless such land is liable to forfeture uader the

1 provisions of sub-section (3) land 1o the extent of such de

" liciency shall also be deemed to be cxcess land

notwithstanding that the holding of the transferee may notin

fact be in excess of the ceiling limit.

(¢) Where the excess land is to be selected out of the lands of
more than one transferee, such [and should be selected out
of the land held by such of the transferees in the same
proportion the area of the land transferred to him bears to
the tatal area of the lands transrerred to all the transferecs.

Explanation— For the purposes of sub-scction (1), "transfer” and
"partition” have the same meanings as in section 168.

(2) Notwithstanding anything hercinbefore contained, the excess land
1o be selected in no case includes the homestead land of a person.

Explanation — For the purposes of this sub-section, "homestead land" means
the land on which the homestead (whether used by the owner or let out on rent}
stands together with any courlyard, tank, compound and attached garden, not
exceeding 0.40 hectare in the aggregate.

(3) Where any land is acquired in wilful contravention of the provision
of section 168A or is obtained by collusive proceedings in any court, then as
a penalty therefor the right, title and interest of that person in the land shall,
subject to the provisions of this Chapter, be forfeited and shall be deemed to
be transferred to and shall vest without further assurance in the State Government.
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168C. No suit shall be instituted in any civil court for specific performance of the
contract for transfer or partition of any land menuoned in clause (a) of sub-section
(1) of section 168B except of the extent permitted by the proviso to that clause.

169. (1) Where any excess land of a raiyat is in his actual possession, the
excess land shall vest in the Government.

(2) Where any excess land of a raiyat is in the possession of a
person holding the same as an under-raiyat or as a mortgagee and the excess
land together with any other land held by such person exceeds his ceiling
limit, the land in cxcess of the ceiling limit shall vest in the Government,

(3) Where any excess land of a raiyat is in the possession of a person
holding the same as an under-raiyat or as a mortgagee and such person 1s
allowed to retain the excess land or a part thercof as being within his ceiling
limit, that person shall acquire the yights of the raiyat or of the mortgagor, as
the case may be, in respect of such excess land or part thercof on payment of
compenssation, if any, as hereinafter provided, but if that person refuses to
pay such compensation, the excess land or part thereof shall vest in the
Govcrnment.

(4) Where there is any cxcess land of an under-raiyat or of a
mortgagee wilh possession, the cxcess land shall vest in the Government :

Provided that in any case where the excess land or any part thereof
held by the raiyat or the mortgagor together with any other land held by such
person does not exceed the ceiling limit, the excess Jand or such part thereof
as does not exceed the ceiling limit shall be restored to the possession of that
person on in application made by him in this behalf to the competent
authority within such time as may be prescribed and in the case where the
possession of such land is restored to the morlgagor, the mortgage in respect
of such land shall be deemed to be a simple mortgage :

!'[Provided further that the land held by an individual or a member of a
family, ts the whole or part of the share of the land in a co-operative society,
in excess of the ceiling limits applicable to a member of such a society within
the meaning of sub-section (6) of section 164A shall, subject to the

1. Substicured by TLR & LR (Second Amendment] Act. 1974, wef. 28.2.1974.
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provisions of the said sub-section, be deemed to have been surrendered by him to
such co-operative society and the land so surrendered, shall continue to remain in
the possession of the co-operative society concerned who shall be entitled to
reallot such land, subject to the approval of the State
Government and on payment of such compensation as may be fixed by the
State Government, among its existing or future members, and the individual
or, as the case may be, the member of the family whose land has been so
surrendered shall get compensation as if the land so surrendered had vested
in the Government.}

170. (1)} Any person aggrieved by an entry in the list published under
sub-section (3) of section 167 may, within thirly days {from the date of
publication thereof in the Official Gazeite, file objections thereto before the
Collector.

(2) The Collector or any other officer authorised in this behalf by
the State Government may, after considering the objections and after giving
the objector or his representatives an opportunity of being heard in the mat-
ter, approve or modify the list.

(3) The list as approved or maodified under sub-section (2) shall then
be published in the Official Gazette and also in such other manner as may be
prescribed and subject to the provisions of this Act, the list shall be final.

(4) With effect from the date of the publication of the list in the
Official Gazette under sub-section (3) —

(a) theexcess land shall stand transferred to and vest in the
Government free of all encumbrances ; or

{b) the possession of the excess land shall stand restored to
the raiyat or the mortgagor, as the case may be ; or

(c) therights of the raiyat or the mortgagor in respect of the
excess land shall transferred to the under-raiyat or the
mortgagee, as the case may be.

171. '[(1) Where any excess land of a raiyat vests in Government, there
shall be paid by the Government to the raiyat compensation, subject to the
provisions of sub-section (2}, of an amount which shall be the multiples of

1. Substituted by TLR & LR (Second Amendhnent) Act. 1974, wef 28.2.1974.
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land revenue payable for such land in accordance with the following
Table : —

TABLE

Amount of land revenue Amount of compensation
Forland revenue upto 125 rupees.  — 100 times the land revenue.

For the next 125 rupees or part of :
the land revenue. —  901times the land revenue.

For the next 250 rupees or part of
the Jand revenue. -~ 60umes the land revenue.

For the next 2,500 rupecs or part

of the land revenue. —  50times the land revenue.
For the balance. —  30times the land revenue.]
Explanation — For the purposes of sub-section (1), the net annual income

from any land shall be deemed to be one-fifth of the value of the average
yearly gross produce of the land, calculated in such manner as may be
prescribed.

(2) Where such excess land or any part thereof is in the possession
of an under-raiyat, the compensation payable under sub-section (1) in
respect of the land shall be apportioned between the raiyat and the under-
raiyat in such proportion as may be determined by the competent authority in
the prescribed manner, having regard to their respective shares in the net
income from such land.

(3) In addition to the compensation payable in respect of any excess
land under sub-section (1), there shall also paid compensation in respect of
any structure or building constructed on such land and any trees planted
thereon and such compensation shall be determined by the competent au-
thority in the prescribed manner, having regard to the market value of such
structure or builing or the value of such trees, and such compensation shall
be paid to the person wha has constructed the structure or building or planted
the trees.

(4) Where any excess land in respect of which compensation is




payable is subject to any mortgage or other encumbrance, the amount due under
the mortgage or other encumbrance in respect of such excess land, the consid-
eration money paid by the trans(eree in respect of such excess land, shall be a
charge on the compensation payable in respect of the excess land to the person
who has created the morigage or encumbrance or, as the case may be, to the
transferor.

(5)  Where an under-raiyat acquires the rights of a ratyat in respect
of any excess land, the compensation payable by him inrespect of that land
shall be equal (o the amount which the raiyat would have been paid as
compensation under sub-section (2) or sub-section (3) if the land had vested
in the Government ; and the amount shall, in the first instance, be paid to the
raiyat by the Government and shall be recovered from the under-raiyat in
such manner as may be prescribed. '

(6) Where a mortgagee in possession acquires the rights of the
mortgagor in respect of any cxcess land under-sub-section (3) of
section {69, the compensation payable by the mortgagee in respect of (hat
land shall be such sum of money, if any, as be due to the mortgagor after
setting off the mortgage debt against the market value of such excess land.

(7)  Where any excess land of a religious or charitable institution
vests in the Government, such institution shall, in lieu of compensation
payable under sub-section (1) or sub-section (2), or sub-section (3}, be paid
an annuity cqual to the net annual income of the excess land and such net
annual income shall be dctermined by the competent authority in the
prescribed manner.

(8) The competent authority shall, after holding an inquiry in the
prescribed manner, make an order determining the amount of conpensation
payable to any person under this section.

172, (¥} The compensation payable under section 171 shall be due from
the date of the publication of the list under-sub-section (3) of section 170
and may be paid in cash, in a lump sum or in instalments, or in bonds.

(2) Where the compensation is payable in bonds, the bonds may be
made not transferable or transferable by endorsement or in any other manner
but all such bonds shall be redeemed within such period, not exceeding twenty
years from the date of issue, as may be prescribed.
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(3) Where there is any delay in the payment of compensation or where
the compcensation is paid either in instalments or in bonds, it shall carry
interest at the ratc of two and a half per cent, per annum [rom the date on
which it falls due.

[173. No person shall acquire in any manner whatsover, whether by
transfer or by succession or by testamentary disposition or by operation of
law, any land where such ucquisition has the effect of making the total area
of the land held by him exceed the ceiling limit ; and any such land in excess
of the ceiling limit shall be treated as excess land of the transferee and the
provisions of sections 167 to 172 shall, as far as may be, apply to such excess
land. '

Explanation -  In this section, the word “transfer” has the same meaning
as in section [68.]

174. Where a person represcnting a family holds land not exceeding the
ceiling limit, but subsequently the land held exceeds the ceiling limi, then,
notwithstanding anything containcd in this Chapter, such person shall nol be
required to surrender any part of the land on the ground that it is cxcess land,
it such excess 1s due to any imporvements effected in the land by the etforts
ol the family or Lo a decrease in the number of its members.

[75. After the publication of the list of excess land under sub-section (3} of
section 170, and after demarcation in the prescribed manner of such land
where necessary, the Collector may Lake possession of any excess land and
may use or cause to be used such force as may be necessary for the purpose.

176. (1) *{Onutted]
(2) Whoever contravenes any lawful order made under this Chapter
or otherwise obstructs any person from lawfully taking possession of any

land shall be punishable with fine which may extend to one thousand rupecs,

177. Subject to the provisions of this Act, every order made under this
Chapter shall be final.

178. (1) The State Government may, on an application made to him in

Vo Substivuted by TLR & LE (Secand Amendment) Aei, 1974, wef. 2521974,

20 Substituted ibid
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this behalf within three months from the commencement of this Acl, exempl from
the operation of section 164 —

(a) any land which is being used for growing tea, coffee or
rubber including Jands used or required for use or purposes,
ancillary to, or for the extension of, the cultivation of tea,
coffee or rubber to be determined in the preseribed manner ;

{(b) '[Omixed] ;

(c) ’[Omiited] ;

(d) *[Omitted] ;

(¢) any land which is being held by a co-operative society,
provided that wherc a member of any such society holds a
share in such land, his share shall be taken into account in
determining his ceiling limit :

Provided that the State Government may entertain the application after
the expiry of the said period of three months, if he is satisfied that the
applicant was prevented by sufficient cause {rom making the application in time.

(2) Where any land in respect of which exemption has been granted
to a person under clause (d) of sub-section (1) 15 transferred to another

" person, the State Government may, on an application made 1o him within

three months from the date of the transfer, exempt the transferee from the
operation of section 164 and section 173 and the provisions of the satd clause
shall, as far as may be, apply to the grant of such exemption.

(3) Where the State Government is of opinion that use of land for
any specified purpose is expedient or necessary in the public interest, he
may, by notification in the Official Gazeltte, make a declaration to that effect
and on the issue of such notification, any person may, notwithstanding
anything contained in seclion 173, acquire land in excess of the ceiling limit
for being used for such specified purpose and such person shall, within one
month from the date of such acquisition, send intimation thercof to the
compentent authority.

(4) Where any land in respect of which exemption has been granted
under sub-section (1) or sub-section (2) or sub-section (3), ccases (o be used,

1. Omined by TLR & LR (Second Amendment) Aci, 1974, we f 28.2.1974.
2, Owitted ibid.
3. Omined ibid
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or is not within the prescribed time used, for the purpose for which expemption
had been granted, the State government may, after giving the persons affected an
opportunity of being heard, withdraw such exemption.

Chapter XIV — Prevention of Fragmentation

179. For the purposes of this Chapter —

(a) "holding" mcans the aggregate area of land held by a person as
a raiyat;

(b) "fragment” mcans a holding of less than '[0.80 standard
hectare] inarea;

(¢) "land has the same meaning as in Chapter XI1I.

180. (1} Noportion of a holding shall be transferred by way of sale, exchange
gift, bequest or mortgage with possession, so as to create a fragment :

Provided that the provisions of this sub-section shall not apply-to a gift made
in favour of the Bhoodan movement initiated by Acharya Vinoba Bhave.

(2) No portion of a holding shall be transferred by way of lease,
where as a result of such lease,—

(i) the lessor shall be left with lcss than *[20.80 standard
hectare] or

() the total area held by the lessee exceeds the limit of a family
holding.

{3) Nofragmentshall be transferred to a person who does not have some
land under personal cultivation or to a person who holds, or by reason of such
wansfer shall hold, land in excess of the limut of a family holding,

181. (I) Noholding shall be partitioned in such manner as to create a fragment.
(2) A fragment shall not be partitioned unless as a result of such par-

tition its portions get merged in holding of *{0.80 standard hectare] or more
or in fragment so as to holding of *[0.80 standard hectare] or more.

Substitured by TLR & LR (Second Amendment} Act, 1974, we.f. 28.2,1974,
Subscitured ibid.
Substitured ibid.
Subsiituted ibid.
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(3} Whenever, in a suit for partition, the court finds that the patition of a
holding will result in the creation of a fragment, the court shall, instead of
procecding to divide the holding, direct the sale of the same and distribute the
praceeds thereof among the co-sharers.

(4) Wherever a holding is put up for sale under sub-section (3}, a
co-sharcr shall have the first option to purchase the holding at the highest bid 5 if
there are two or more co-sharers claiming the first option, that co-sharer
who offers the highest consideration shall be preferred.

182. (1)  Any transfer,partition or lease of land macde in contravention of the
provisions of this Chapter shall be void.

(2) Nodocument of ransfer, partition or lease of land shall b registered
unless declaration in writing are made, in such form and manncr as imay be
prescribed, by the parties thereto before the competent registering authority under
the Indian Registration Act, 1908, regarding lands hcld by each prior to the
vransaction and the land which each shall come to hold thereafter.

{3) Noregistering authority shall register under the Indian Registration
Act, 1908, any document of transfer, partition or lease of land if, [rom the
declaranions made under sub-scction (2}, it appears that the transaction has been
effected in contravention of the provisions of this Chapter.

183. The parties o any transfer, partition or lease made or entered into in
contravention of any of the provisions of this Chapter shall be punishable with [ine
which may extend to one hundred rupees.

184. (1) The State Government may, by notification in the Olficial Gazette,
make rules to carry out the purposes of this Part.

(2)  Inparticular, and without prejudice to the generality of the foregoing
power, such rules may provide for all or any of the following matters namely : —

(a) theformin which, and the period within which, a rcturn under
" section 165 may be submitted ;
(b) theagency through which information may be collected under
section 166 ;
(c) the manner of holding enquires under this part ;
{d) the matters which may be determined under sub-section (1) of

Transfersin
conlravenlion
ol this Chapter.

Penalty.

Power Lo
make rules.
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section 167 and the manner of determination of excess lands
under this Part;

the form in which a list under sub-section (3) of section
167 or sub-section (3) of section 170 may be prepared and
the manner of publication of such list;

the period within which an application for restoration of
excesslund may be made under the proviso (o sub-section
{4) of section 1G9 :

the manner of apportionment of compensation between
the raiyat and the under-raiyal under sub-section (2) of
section 171 ;

the manner of assessment of the market value of any structure
or building or trees under sub-section (3) of section 171 ;

the manner of recovery of the compensation payable by the
undcr-raiyat under sub-scction (5) of scction 171,

the manner of determining under sub-section (6) of seclion
171 the market value of any excess land in respect of which a
mortgagee in possession acquires the rights of the mortgagor ;
the manner of determination of the net annual income of any
excess land for the purposc of payment of compensation
under section 171 ;

the manner of payment ot compensation, including the number
of mstalments in which the compensation may be paid or
recovered and the period within which bonds may be
redeemed

the manncr of demarcation of any excess land under
scction 175 ;

the matters which may be determined by the State
Government in granting an exemption under section 178
including the form i which applications and intimations nay be
made or given, under section 178 ;

the form of declarations under scction 182 ;

any other matter which has to be, or may be, prescribed.




PART VI
Chapter XV — General And Miscellaneous

185. Without prejudice to any other provision of this Act, any amount due to the Recovery of
Government, whether by way of costs, penalty or other wise, and other amount amvunts dueas
which is ordered to be paid to or recovered by the Government, under this ’I’J::j:::nu&
Act shall be recoverable in the same manner as an arrear of land revenue.

186. (1) After the commencement of this Act and before the vesting date Protection

referred to in sub-section (1} of section 134 — against
eviclionar

surrender in
(a)  the provisions of sections 111 to 117 shall, so far as may be, certain cases.

apply to tenants and sub-tcnants as defined in clause (d)) of
section 133 ;

(b) nosuch tenani or sub-tcnant shall surrender any land held by
him as such and no person shall enter upon any such land nnless
such surrender is bona fide and is made with the previous per
mission in writing of the competent guthority ;

{c} nosuchtenantor sub-tenant shall, whether in execution of a
decree or order of courl or otherwise, be evicied from any
such land on any ground other than those specilted in clauses
(c¢) and (d) of sub-section (1) of section [18, and any
proceeding for eviction of such tenant or sub-tenant on any
ground other than those specified in the said clauses (c) and
(d) pending at such commencement shall abate without
prejudice to any action that may be taken under the provisions
of this Act.

(2) Where, on or after the 10th day of August, 1957 and before the
commencement of this Act, any such tenant or sub-tenant has surrendered any
land held by him as such or been evicied from such land and the surrender or
eviction could not have taken place if this Act had been in force on the date of
such surrender or eviction, the competent authority may, either on his own motion
or on application made by the tenant or sub-tenant in this behalf, restore him to
possession of the land which has been surrendered or from which he has been

evicted.
118



[Special
provision
regarding
Scheduted
Tribes.

4 of 1882.

187. (1)

No transfer of land belonging to a person who ts a inember of the

Scheduled Tribes shall be valid unless —

(a) thetransfer is to another member of the Scheduled Tribes ; or

{b) wherc the transfer is 1o a person who is not a member of the
Scheduled Tribes, it 1s made with the previous permission of
the Collector in writing in the manner to be prescribed by
rule, or

(c) thetransfcris by way of mortgage to a Co-operative Society

or to a Bank or the Tripura Housing Board, or to the Central or
the State Govt. or any other financial institutions or Corpora-
tions as may be nolifted by the Govt. in the Official Gazette
from Lime to time for the purpose.

Provided that the land so mortgaged in pursuance of Clause (c) shall not be
transferred by such morigagee to 4 person who is nota member of the Scheduled
Tribes.

Explanation — Inthis sub-section, the expression, "a bank' shall have the same
meaning as in Section 109,

2) @

(b)

*[(3) (a)

Nonwithstanding anything contained in the Transfer of Property
Act. 1882, but subject to the provision of Section 187A, no
transfer of land belonging to a person who is a memberof the
Scheduled Tribes shall be valid unless made by a registered
instrument.

No transfer or instrument of transfer including a decree or
order passed by any Court, Tribunal or Authority, made in
contravention of sub-section (1) shall be registered or in any
way recognised as valid in any Court, Tribunal or Authority.

No decree or order shall be passed by any Court, Tribunal
or Authority in any case other than the cases as specified in
clause (¢} of sub-section (1) for the sale of the land or any
portion thereof, of a person belonging to Scheduled Tribes.

I.
2.

Substitiicd by TLR & LR (Sixih Amendment) Aci, 1994, w. o f. 1.2.1996,
inserted by TLR & LR (Seventl Amondnrent) Act, 1997 w e, f. 11,2.1996.
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nor shall any such land be sold in execution of any decree or
order.

(b) This sub-scction shall come into force on such datc as
the State Government may by notification in the official
Gazelte appoint.

187A. Notwithstanding anything contained in scction 187 or the Registration Act.
1908, it shall not be necessary ta register the mortgage deed inrespect of a mort-
gage of agricultural land executed by a member of the Scheduled Tribes in favour
of the Government '[or a co-operative society or a bank] for thg
purposes of securing the re-payment of any loan :

Provided that the Sub-divisional Officer shall send within thirty days of
execution of the mortgage deed by messenger or by registered post with
acknowledgecment due a copy of the mortgage deed (o the Registering Officer
within the local limits of whosc jurisdiction the whole or any part of the agricultural
land is situatc and the Registering O[Ticer shall Iile such copy in Book No. |
prescribed under section 51 of the Registration Act, 1908.]

*[Explanation — In this section the expression ‘a bank' shall have the same
meaning as in section 109.]

A[187B.(1) Onorafier the 1st January, 1969 —

(a) ifotransfer of land belonging to a person who 15 2 member
' of the Scheduled Tribes is made in contravention of the
provisions ol sub-section (1) of Section 187 to a person
other than a membcr of the Scheduled Tribes, a Revenuc
Officer specially appointed for this purpose by a notifica-
tion in the Official Gazette, and having local jurisdiction
may, notwithstanding anything contained in any other luw
for the ime being in force, on its own motion or on an
application made in that bchalf, and after giving the (rans-
feree and the transfercr an opportunity of being heard, by
an order in writing evict such or any person claiming under
him from such land or part thereofl and shall restore the

b Substituted by TLR & LR (Frurth Amendmens) Act. 1976, we f. 28.2.1974.
2. Substittedd ibid.
A dnserred by the TLR & LK (Siath Amendmeni} Act, 1994, woel f0 FL 21996

@h

Registralion
ol mortgage
decd (or
securing re-
payment of
loun hy the
member of
Scheduled
Tribes.

6 ol 1980.

Restoration
ol land




i
i
3
{

o e A rer s d L

(b)

(c)

posscssion of the land to the tranlerer, or his successor

in interest and for this purpose the Revenuc Otficer may
use or causc to be used such force as may be considercd
necessary.

if any land owncd by person belonging to the Scheduled
Tribes is occupied by any person who is not « member of
the Scheduled Tribes without lawful authority, then the
Revenue Officer in the same manner as provided in Clause
(a) may restore the possession of such lund to the person or
successor in inlerest so dispossesscd.

if a person belonging to the Scheduled Tribes in occupa-
tion of Government land and eligible for allotment of
such land under Section 14 of this Act, parts with posses-
sion or is dispossessed therefrom by a person not
belonging (o the Scheduled Tribes, then the Revenue Of
ficer in the same manner as provided in Clause(a) may
restore the possession of such land to the person. or his
successor-in-interest as the case may be and refer to the
competent authority under Section 14 of this Act for
allotment of the land to such person.

Explanation — For the purposc of this sub-section, the successor-in-interest
mcans heirs, transferee or assignee in accordance with law or custom as applicable.

'1(2) (a)

(b)

If any person not being a member of the Scheduled
Tribes occupics or possesses the land held by or in
occupation of a person belonging to the Scheduled Tribes
in any manner as specified in sub-scction (1) after the
commencement of the Tripura Land Revenue and Laud
Reforms (Sixth Amendment) Act, 1994 without any lawful
authorily he shall be punishable with imprisonment for a
term which may extend Lo two ycars and also with a fine
which may extend to three thousand rupees.

This sub-section shall come into force on such date as
the State Government may by natification in the official
Gazette appoint.

i.

fmserted by the the TLE & LR (Sixeh Amendiment) Ace. 1994, woe f0 1127990,
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(3) Notwithstanding anything contained in the Code of Criminal Pro-
cedure 1973 every offence punishable under sub-section (2) shall be cogniza-
ble and nonbailable and wherever any person is arrested and detained in
custody in pursuance of provision of this section, the officer-in charge of the
Police Station or Police Officcr making the arrest shall forward the person to
the Presiding Officer holding the Special Court of Lhe jurisdiction and the
provisionof the Code of Criminal Procedure, 1973 shall apply mutatis mutandis
for summary trial.

(4) For the purpose of speedy trial of offencc under this section, the
State Government may, after consultation with the High Court by notification
constitute as many Special Courls as may be considered necessary, each con-
sisting of an Officer not below the rank of a Judicial Magistrate of the First
Class.

(3) For the cases referred to in sub-section (2), the Revenue Officer
immediatcly after restoration of land under sub-section (1) shall file a com-
plaint in the Special Court constituted under sub-section (4) for action as
provided, in sub-section (2).

(6) Anappeal shall lie to the High Court from every order passed by
a Special Court under this section within sixty days of the passing of such
order.

187C. Notwithstanding anything contained in any other law for the time being in
force, the burden of proof for the purpose of Section 187B that the transfer of
land was not made in contravention of sub-section (1) of Section 187 or occupation
of land was not made without lawful authority shall lie on the transferee or occupier,
as the case may be.

187D.(1}) Where the possession of any land is restored to a person belong-
ing to the Scheduled Tribes under any of the above provisions is re-trans-
ferred by the person belonging to Scheduled Tribes in contravention of
section 187 and the Revenue Officer specially empowered has reasons to
believe that the land holder belonging to Scheduled Tribes shall not be in a
position to retain the land so re-transferred even after subsequent restoration,
the Revenue Officer shall evict the person to whom the land was
re-transferred and entrust the management of the same to a Committee as may
be constituted by the State Government with the Scheduled Tribes members and
Government Officials for a period of one yecar and if, after the expiry of this
122
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period, the Committtee holds that the land holder belonging to the Scheduled
Tribes shall not be in a position (o retain the land if restored, then such land shall
vest to the Government [ree from all encumbrances and the Collector shall allot
the land to the eligible tribals of the area under such condition as may be pre-
scribed.

(2) The manner of Constitution, conduct of business, powers and
function of the Committee referred 1o in sub-section (1) shall be such as may
be prescribed.

Explanation — For the purpose of Section 187, 1878, 187C and 187D, the
word 'transfer' shall mean sale, mortgage, lease, exchange and gift as defined
in Transfer of property Aclt, [882 and include parting with fully or partly of
ownership or possession of any land or any interest therein in any other man-
ner whatsoever but shall not include the requisition and acquisition of land
under any law for the time being in force.

187E. Notwithstanding anything contained in any law for the time being in force,
a petition for restoration of possessicn of land by a person belonging to the Scheduled
Tribes against a person not belonging to the Scheduled Tribes shall lie at any time.

I87F. Notwithstanding anything contained in any other law for the time
being in force, no suit for declaration of title over any land belonging to the
Scheduled Tribes shall lie in a Civil Court and no Civil Court shall pass a
decree or order by which title of land stands transferred from a person
belonging to the Scheduled Tribes to a person not belonging to the Scheduled
Tribes.

187G.(1) Whenever an offence under this Act has been committed after the
commencement of the Tripura Land Revenue and Land Reforms (Sixth Amend-
ment) Act, 1994 by a company, every person who at the time the offence was
committed was in charge of, or was responsible to the company for the con-
duct of the business of, the company as well as the company, shall-be deemed
to be guilty of the offence and shall be liable to be proceeded against and
punished accordingly.

Provided that nothing contained in this sub-section shall render any such
person liable to any punishment under this Act if he praves that the offence was
committed without his knowledge or that he exercised all due diligence to prevent
the commission of such offence.

(2) Notwithstanding anything contained in sub-section (1), where an
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offence under this Act has been commitied by a company and itis proved that the
offence has been commuited with the consent or a connivance of, or is attributable
to any neglect on the part of any director, manager, secretary or other officer of
the company, such direcior, manager, secretary ar other officer shall also be deemed
to be guilty of that offence and shall be liable to be proceeded against and pun-
ished accordingly.

Explanation — For the purpose of this Section (a) "company’ mcans any body
corporate and includes a firm or other association of individuals ; and (b) “dircctor”,
in relation to a firm, means a partner in the frrm™,

188. No suit or ather proceeding shall unless otherwise expressly provided .Jurisdietion of
in this Acl, lie or be instituted in any civil court with respect to any matter ¢ivil courls
arising under and provided for by this Act. excluded.

189. Savc as otherwise provided, the provisions of this Act shall have effect Acttooverride
notwithstanding anything to the contrary contained in any other law, custom or ton-tracsand
usage or agreement or decree or order ol court. other lays.

190. Notwithstanding anything contained in the Court-fees Act, 1970, every Court levs.
application, appeal or other proceeding under this Act shall bear a courtfec
stamp of such value as may be prescribed. 7 ol1870,

191. Every villagc accountant and every other village officer appointed un- Yillage ofticers

der this Act shall be deemed to be a public servant within (he meaning of :Lf:_‘t‘};n&"hhc

section 21 of the Indian Penal Codc. 45 of LH60.

192, |Omitted.] Power to
exempt

193. Whoever contravencs any provision of this Act for which no penally General pro-
has been olherwise provided for therein shall be punishable with [ine which vision as to

may extend Lo [ive hundred rupees. penaltics.
194. Nosuit, prosecution or other proceeding shall lie -—— Prolection
of aclion
(a}) aginstany officer of the Government for anything in good taken in
faith done or intended to be done under this Act ; good faith.

(b) againsithe Government for any damage caused or likely to

1. Substiinied by TLR & LR (Fourth Amenddineit) Act, 1970, woef. 28.2.1974,
be cavsed or any injury suffcred or lihely to be suffered by
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anything in good (aith donc or intended (o be done under
this Act.

195. The State Government may, by notification in the Official Gazette
delegate to any officer or a authority subordinate to him any of the powers
conferred on him or on any officer subordinate to him by this Act, ather than
the power (o make rulcs, 1o be excrciscd subject 10 such restrictions and
conditions as may be specified in the said notilication,

196. If any difficulty arises in giving effect to any provision of this Act, the
Government may, as occasion requires, take any action not inconsistant with
the provisions of this Act which may appear to it necessary for the purpose of
removing the difliculry.

197. Without prejudice 1o any power Lo make rules contained elsewherc in
this Act, the State Government may, by notification in the Official Gazetre,
make rules generally to carry out the purposes of this Acl.

198. Every rule made under this Act, shall be laid as soon as may be after it
is made betore '[ the Legislative Asscmbly of Tripura] while it is in session
for atotal period of fourteen days which may be comprised 1n one session or
in two successive sessions, and if before the expiry of the session in which it
is so laid *[or the sessions aforesaid] following, *[the Assembly makes any
modification in the rule or decides that the role shall not be made,] rule shall
there-after have ceffect only in such modified form or be of no effect, as the
case may be ; so however that any such modification or annulment shall be
without prejudice to the validity of anything done under that rule.

199. (1) On and from the date on which any of the provisions of this Act
are brought into force in any area in the State of Tripura, the enactments spcci-

fied in the First Schedule or so much thereof as relate to the matters covered
by the provisions so brought into force shall stand repealed in such area.

(2) The rcpeal of any enactment or part thercof by sub-section (1)
shall not affect —

(a) the previous operation of such enactment or anything duly

1. Subatitwted by TER & LR [(First Amendmeni} Act, 1969, wof. 21.6.1960.
2. Suchstituted ibid.
3. Substiruted ibid.



done or suffered thereunder ;

(b) any right, privilege, obligation or liability acquired,
accrued or incurred under such enactment

(c) any pecnalty, forfeiture or punishment incurred in respect of
any offence committed against such enactment ;

(d) any investigation, legal proceeding or remedy in respect of
any such right, privilege, obligation, liability, penalty, for
feiture or punishment as aforesaid ;
and any such invenstigation, legal proceeding or remedy
may be instituted or enforced and any such penalty,
forteiturc or punishment may be imposed as if such cnact-
ment or part thereof had not been repealed.

(3) Subject to the provisions contained in sub-section (2), any
appointment, rule, order, notification or proclamation made or issued, any
lease, rent, right or liability granted, fixed, acquired or incurred and any other
thing done or action taken under any of the enactments or parts thereof
repealed under sub-section (1) shall, in so far as it is not inconsistent with the
Act provision of this brought into force, be deemed to have been made,
issued, granted, fixed, acquired, incurred, done or taken under this Act and
shall continue to be in force until superseded by anything done or action taken
under this Act.

(4) Any custom or usage prevailing at the time any of the provisions
of this Act are brought into force in any area in the State of Tripura and
having the force of law thercin shall, if such custom or usage is repugnant to
or inconsistent with such provision, cease to be operative to the extent of
such repugnancy or inconsistency.




(1)

2)

(3)

(4)
(5)

L U

(6)
N

(8)

%)

THE ‘[FIRSQT] SCHEDULE
[See section 199 (1)]

Praja Bhumyadhikari Sambandha Bishyak Ain(EK Ain, 1296

Tripurabada).

1296 Tripurabder praja Bhumyadhikari Ain Sansudhan Bishyak
1337 Tripurabader EK Ain, and

1296 Tripurabder Praja Bhumayadhikari Ain Sansudhan Bishyak
1335 Tripurabader EK Ain.

Rajdhani Agartala Sahar Bondobasta Sambandhiya Bidhan,
1345 T. E.

Jarip-o-Bondobasta Sambandhiya Niyamabali, 1309 Tripurabda.

Tripura Rajyer Jarip Bondobasta Sambandhyia Niyamabali San-
sudhan Bishyak, 1336 Tripurabder Tin Ain.

Jarip-o-Bondobasia Sambandhiya Niyamabali (Prathem Khanda).

Jarip-o-Bondobasta Sambandhiya Niyamabali (Dwitiya Khanda),
1323 T E.

1290 Saner EK Ain Orthat Rajaswa Sambandhiya Niyamabali,
and 1323 Tripura bder Dui Ain Orthat Rajaswa Sambandhiya
1290 Saner EK Ain Sansudhan Bishyak Bidhi.

Sarkari Prapya Aday Sambandhiya 1326 Tripura Char Ain, and
Sarkari Prapya Aday Sambandhiya 1326 Tripura Char Ain San-
sudhan Bishyak Ain Athaba 1358 Tring Saner 18 Nang Ain.

[{10)The Order of the former Ruler of Tripura dated the 20th Bhadra,

1341 T. E. under Memo. No. 49 constituting a reserved area within
the State of Tripura for the settement of five specified classes
ol tribals, namely Puran Tripura, Noatia, Jamatia, Reang and
Halam, and

the Order of the former Ruler of Tripura No. 325 dated the st
Aswin, 1353 T. E. on the same subject, published in an Extraordi-
nary Issue of Tripura State Gazette Dated the 7th Aswin,
1353 T.E. ]

' {. luserted by the TLR & LR (Third Amendmemt) Act, 1973, we f. 2721975,
! 2. Substitwred by TLR & LR (Second Amendment) Act, 1974, w.ef 28.2.1974.
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[THE SECOND SCHEDULE
(See sections 107A, 107C AND 107D)

1.  In the District of North Tripura ---

A.  Within Dharmanagar Sub-Division
(a) Name of Tehsils

I.  Anandabazar 2
3. Khedachhcra

(b) Name of villages
1. Balidhum 14.
2. Chandpur 15.
3. Jayantipura 16.
4. Jamaraipara 17.
5. Chandipur 18.
6. Kacharichhera 19.
7. Paschim Mongpui 20.
8. DeoR.E 21,
9. Dakshin Machmara 22,
10. Rabiraipara 23.
11.  Rahumchhera 24,
12, JuriR.F
13.  Bangsul

B.  Within Kailashkahar Sub-Division

{a) Name of Tehsils
1. Mamu 4.
2. Chhailengta 5.
3. Chhamanu

(b) Name of villages
1. Dhatuchhara 7.
2. Rajkandi 8.
3. Dongdung 9.
4.  Saydachhara 10.

Pacharthal

Piplachhera
DamchheraR.F.
Belianchip
Manuchailengtha R. R
Dasamanipara
Kamarmara
Tailyangpara
Taichhama
Banglabari

Paschim Thiangsangbari
Ramprasaipara

Manikpur

Gobindabari

Purba Karamchhara
Deorachhara

Uttar Unkuti R. F.
SammuhalaiR. E

1. Inseried by the TLR & LR (Third Amendment) Act, 1975, we f 27.2.1975,
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C.

2.

A.

B.

Within Kamalpur Sub-Diviston

(a)

(b)

In the District of West Tripura —

3.
6.

Kanchanchhara
nalkata

Name of Tehsils

1.

Ambasa

Name of villuges

Nk LN

Srirampur

Panbua

Maharani

Mendi

Raipasha

Kulai R. F.
Paschim Nalichhara

Within Khowai Sub-Division
Name of Tehsils

(a)

(b)

1 -
2.

Padmabil
Champahour

Name of villages

bl AR

Paschim Laxmichhara
Paschim Karangichhara

Paschim Rajnagar
Uttar Gakulnagar
Dakshin Gakulnagar
Dakshin Maharani
Sriramkhara
Dakshin Pulinpur
Uttar Pulinpur

Within Sadar Sub-Division
Name of Tehsils

(a)

1.
2.
3.

Baikunthapur

Chandpur

Budhjangangar
130

11.  Ultachhara

12. DeoR. E

8.  Setrai

9. LongthoraiR. F.

10. Jamthumbart

I1.  Simbuchak

12. Bagmara

13. Kamualachhara

14.  Uttar Bilashchhara

3. Ramchandraghat

4.  Ganganagar

10.  Tuichinagrambari

11.  Uttar Pramodenagar

12. Badlabari

13.  Jajnakabrabari

14.  Paschim Kalyanpur

15. NunachharaR. E

16. Atharamura R.F.

17.  Ramkrishnapur

18. Mainakbari

9.  PurbaTakarjala

10.  Sankumaban

11. Laxmipur
E——




|
|

C.

4. Rangnala

5. Amarendranagar

6.  Pathaliaghat

7.  Pekuarjala

8.  Paschim Taharjala

(b) Name of villuges

Purba Simna

Uttar Dasgharia

Sankhala

Uttar Debendrachandranagar
Latiachhara

Paschim Barjulai

Jirania

A ol

Within Sadar Sub-Division
(a) Name of villages

Manaipathar
Bejoynagar
Dhanirampur
Chandu

Uttar Taibandal

e —

In the District of South Tripura —

Within Amarpur Sub-Division
(a) Name of Tehsils

12

13.
14,
15.
16.

10.
11.
12.
13.

14.
15.

= XN

bt

Patnipara
Mandhainagar
Champaknagar
Belbari
Shibanagar

Radhamohanpur
Radhapur
Meghlibund
Bansibari
Sutarmura
Banstali
Padmanagar
Radhanagar

Khedaban
Dakshni Taibandal
Jagatrampur
Birendranagar
Birendranagar

Raima Valley
Sonachhera

1.  Taidubari
2. Malbasa
3. Nutanbazar
4. Gandachhara

(b) Name of villages
l.  Rakang 8.
2. Paschim Sarbong 9.
3.  PurbaSarbong 10.
4.  Kamalaipara 1.
5. Baishyamanipara 12
6.  UnarChhangong 13.
7. Gamaichhara 4.
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Baramura-DebtamuraR. E
Laogong

Uttar Ekchheri

Paschim Ekchheri
Dahshin Ekchhery
Paschim Karbok
Tairvuma



B. Within Belonia Sub-Division
(a) Name of Tehsils

l.  Birchandranagar 3. Kalasi
2. Purba Pillak

(b) Name of villages

1.  Baikora 8.  PurbaKathalia

2. Shibpur 9.  Ratanpur

3. Tuigamari 10. Laxichhara

4. TekkaR.E 11. Kalalaogong

5. Kashari R. F. 12. Dakshin Hichachhara
6.  Radhanagar 13. Abangchhara

7. Paschim Anandpur

C. Within Sabroom Sub-Division
(a) Name of Tehsils

1. Manubankul 3. Shilachhan
2. Baisnabpur

(b)Y Name of villages

1. Chalitachhari 5. BetagaR.FE
2. Harbatali 6.  Dakshin Raichama
3. Sindhukpathar 7. TekkaTulshiR.F,
4.  Fulchhari
D. Within Sabroom Sub-Division

(a) Name of Tehsils
1. Killa

(b) Name of villages
1.  PurbaMogpushkarni 6.  Samukchhara
2. Baishabari 7. Khupilong
3. Tatharchum 8.  Dakshin Maharani
4,  PurbaBrajendranagar 9.  Gunahan
5. Raiyabari 10. GarjiR. E

11. Kachigang.]
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LIST OF AMENDMENTS.

Norih-Eastern Area (Rcorganisation) Adaptation of Laws Order, 1973.
wef 21.1.1972.

TLR & LR (First Amendment) Act, 1969, w.e. . 21.6.1969.

TLR & LR {Second Amendment) Act, 1974, w. e. f. 28.2.1974.

TLR & LR (Third Amendment) Act, 1975, w.e.f. 12.4.1975.
TLR & LR (Fourth Amendment) Act, 1976, w.e. . 28.2.1974.
TLR & LR (Fifth Amendment) Act, 1979, w.e.f. 23.7.1979,

TLR & LR (Sixth Amendment) Act, 1994, w.e. f. 11.2.1996.

TLR & LR (Seventh Amendment) Act, 1997, w.e. f. 11.2.1996.

TLR & LR (Eighth Amendment) Act, 2000, w. e. f. 31.5.2000.
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8" Amendment Act, 2000
Published in the
EXTRAORDINARY ISSUE OF TRIPURA GAZETTE

Agartala, Thursday, September 5, 2002 A.D. Bhadra 14, 1924 S.E.

GOVERNMENT OF TRIPURA
LAW DEPARTMENT
NO.F.8(19)-Law-1/2002 Dated, Agartala, the 14" August, 2002.
NOTIFICATION

The following Act of the Tripura Legislative Assembly received the
assent of the Governor on the 31* of May, 2000 and is hereby published for
general information.

A.B. Paul
Secretary
Government of Tripura
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Tripura Act No. 12 of 2000.
THE TRIPURA LAND REVENUE AND LAND REFORMS
(EIGHT AMENDMENT) ACT, 2000.

AN
ACT

to amend the Tripura Land Revenue and Land Reforms Act, 1960.

Be it enacted by the Legislative Assembly of Tripura in the Fifty-First Year
of Republic of India as follows :

Short title & 1. (1) This act may be called the Tripura Land Revenue

Commencement. and Land Reforms (Eight Amendment) Act, 2000.
(2) It shall come into force at once.

Amendment of 2. In section 20 of the Tripura Land Revenue and Land

Section--20 Reforms Act, 1960,--

(a) 1in sub-section (4), for the words “one hundred
rupees” the words “ten thousand rupees” shall
be substituted ;

(b) in sub-section (5), for the words :One hundred
rupees” and “four rupees” the words “ten
thousand rupees” and “four hundred rupees” shall
respectively be substituted.

A.B.Pual
Secretary
Government of Tripura



TRIPURA ACT NO. 3 OF 2006.

THE TRIPURA LAND REVENUE AND LAND
REFORMS (NINTH AMENDMENT) ACT, 2006.



Published in the

EXTRAORDINARY ISSUE OF TRIPURA GAZETTE

Adartala, Monday, March 6, 2006 A.D. Phalguna 15, 1927 S. E.

Government of Tripura
Law Department

No. £ 8 (2)-L.aw/Leg-1/2006. Dated, Agartala, the 23rd February, 2006.

The following Act of the Tripura Legislative Assembly received the assent of the Governor

an 20.02.2008 and is hereby published for general information.

S. C. Das

Law Secretary,
Government of Tripura



Tripura Act No. 3 of 2006.

THE TRIPURA LAND REVENUE AND LAND REFORMS

(NINTH AMENDMENT) ACT, 2006.

AN

ACT

to amend the Tripura Land Revenue and Land Reforms Act, 1960.

Be it enacted by the Tripura Legislative Assembly in the Fifty Seventh Year
of the Republic of India as follows :-

Short Title & 1, (1)
Commencament

Insertion of i
Sub-section: (1)

and {2} in

Section 4

This Act may called the Tripura Land Revenue and Land
Reforms (Ninth Amendment) Act, 2006.

It shall come into force at once.

In Section 4 of the Tripura Land Revenue and Land
Reforms Act, 1960 the existing provision shall be
numbered as sub-section (1) and after sub-section (1)

the following shall be inserted namely :-

“(2) Notwithstanding anything contained in Sub-section
(1) of Section 4 above, the State Government if it thinks
expedient to do so, may engage at any time private
individuals to undertake any of the activities under this
Act. In the event of such expediency the State Government,
shall by notification in the official gazette, prescribe the
conditions under which such engagement shall be made.”

S. C. DAS
Law Secretary,
Government of Tripura.



THE TRIPURA ACT NO. 11 OF 2021

'THE TRIPURA LAND REVENUE AND
'~ LAND REFORMS
(TWELFTH AMENDMENT) ACT, 2021



PUBLISHED IN THE EXTRAORDINARY
ISSUE OF THE TRIPURA GAZETTE, AGARTALA

Agartala, Friday, December 17, 2021 A. D., Agrahayana 26, 1943 S. E.

GOVERNMENT OF TRIPURA
LAW DEPARTMENT
SECRETARIAT : AGARTALA

NO.F.8(14)-Law/Leg-1/2021/ Date, Agartala, the 7th December, 2021.
NOTIFICATION
The following Act of the Tripura Legislative Assembly received the assent of the

§ £ Trimiien N nd P ~ - 3 n 1 v ¥ ‘o y
Governor of Tripura on the 27 of December, 2021 and is hereby published for General

information.

(50 audhuri)
Deputy Secretary, Law
Government of Tripura




THE TRIPURA ACT NO- 11 OF 2021

THE TRIPURA LAND REVENUE AND LAND REFORMS
(TWELFTH AMENDMENT) ACT, 2021
AN

ACT
To further amend the Tripura Land Revenue and Land Reforms Act, 1960.

BE it enacted by the Tripura Legislative Assembly in the Seventy-Second year of

the Republic of India as follows:

1. Shorttitle and commencement:

(1)  This Act may be called the Tripura Land Revenue and Land Reforms
(Twelfth Amendment) Act, 2021.

(2) It shall come into force on the date of its publication in the official
Gazette.

2. Amendment of Section 2: i A
In the Tripura Land Reveriue and Land Reforms Act, 1960, hereinafter
referred to as the Principal Act, in section 2,
(1} For Sub-section [bb], the following Sub-Section shall be substituted
namely:-

“[bb] ‘Bargadar’ means a person who under the system generally

known as adhi, barga, bhag or any other term cultivates the land of a

riyat for a continuous period of at least 10{ten) consecutive years,

which is recognized by a revenue officer not below the rank of

Collector on condition of paying therefore rent in cash or in kind or
delivering a share of the produce.”

(2) For Sub-section [V], the following Sub-Section shall be substituted
namely ;-

“[V] ‘under-raiyat’ means a person who cultivates or holds the
land of a raiyat for a continuous period of at least 10 (ten) consecutive
years, which is recognized by a revenue officer not below the rank of
collector under an agreement, on condition of paying therefore rent in
cash or inkind or delivering a share of the produce.”

(2)




In section 46 of the Principal Act, after the existing provision, the
following shall be inserted, namely:-

“Provided that, the provisions of this Sub-Section shall not apply to
leases made under the provisions of the Tripura Agricultural Land
Leasing Act, 2021".

4. Amendment of Section 46, A:

In section 46A of the Principal Act, for Sub-Section (2), the Sub-
Section shall be substituted, namely:-

“(2) A person lawfully recognized by a revenue officer not below the
rank of collector for cultivating any land for a continuous period of at
least 10 (ten) consecutive years, which is not under personal cultivation
of the person to whom the land belongs, and of whose family the former
is not a member, shall be presumed to be a Bargadar in respect of such
land and land ancillary thereto subject to the provisions of section 187
and the burden of proving that such person is not a Bargadar or that the
land is in his personal cultivation shall, notwithstanding anything to the
contrary contained in any other law for the time being in force, lie on the
person who alleges that the person cultivating the land is not a Bargadar
in respect of such land.

Explanation.—The term ‘family’ in this sub-section shall have the
same meaning as in Chapter XIII of the Act”.

£

-Sd-
(SOPAN CHAUDHURI)
Deputy Secretary, Law
Government of Tripura

(3)
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The Manager, Tripura Goveinment Press
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TRIPURA ¥l

GAZETTE

Published by Authority
EXTRAORDINARY ISSUE

Agartala, Saturday, April 30,2022 A. D. Vaisakha 10, 1944 S. E.

PART--1lI-- Acts of Tripura Legislature

GOVERNMENT OF TRIPURA
LAW DEPARTMENT
SECRETARIAT : AGARTALA

NO.F.8(6)-Law/Leg-1/2022 Dated, Agartala, the 28th April, 2022.

NOTIFICATION

The following Act of the Tripura Legislative Assembly received the assent of the

Governor of Tripura on the 27" April, 2022 and is hereby published for General information,

Deputy Secyetary, Law
Government of Tripura




Tripura Gazette, Extraordinary Issue, April 30, 2022 A. D.

THE TRIPURA ACT NO. 6 OF 2022

THE TRIPURA LAND REVENUE AND LAND REFORMS
(THIRTEENTH AMENDMENT) ACT, 2022

AN
ACT,

to further amend the Tripura Land Revenue and Land Reforms Act, 1960.

BE it enacted by the Tripura Legislative Assembly in the Seventy-fourth year
of the Republic of India as follows:

1. Short title and eommencement :

(i)  This may be called “The Tripura Land Revenue and Land Reforms
(Thirteenth Amendment) Act, 2022”.

(i) It shall come into force on and from the date of its publication in the
Tripura Gazette.

2. Addition of a new proviso to Section 178 (2):-

Below the sub-section (2) of section 178 of the Tripura land Revenue
and Land Reforms Act, 1960 the following proviso shall be inserted,
nametly:- |

“Provided that if the application under Sub-Section (2) is not
submitted by the transferce within the prescribed period, the State
Government may exempt the transferee from the operation of section 164
and section 173 subject to the following conditions:-




(a)

(b)

Tripura Gazette, Extraordinary Issue, April 30, 2022 A. D.

Imposition of penalty of such amount, as may be fixed by the State
Government by Notification.

All the labour laws for the time being in force, are being followed by
the transferee.”

Sd/-
(SOPAN CHAUDHURI)
Deputy Secretary, Law
Government of Tripura

Printed at the Tripura Government Press, Agartala.
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